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provide for the  readJuftiMnt of 
the representation of  territorial 
constituencies in the House of the 
People and in the State Legisla
tive Assemblies  and for matters 
connected therewith,  be further 
extended up to Friday, the 9th 
December, 1952/*

The motion was adopted.

RESOLUTION RE,  INVESTIGATION 
INTO WEALTH AND PROPERTY 
OF GOVERNMENT OFFICERS.

5pdp .. b 5pdp .. b Singh (Kapurthala- 
Bhatinda):  Sir, I must congratulate
myself ip having  drawn this ballot 
and haviqg the honour of moving this 
resolution. I beg to move:

'*This House is of opinion that 
Government should take steps to 
investigate into the wealth, for
tune or property, whether held in 
his own name or of any member 
or members of his family. Jointly 
or severally, of any person who—

(a) holds an office  under the 
Constitution; or

(b) is a responsible  officer of 
the (̂vernment of India or of any 
State in India; and in particular, 
is authorised to place contracts, 
issue licences, collect revenues or 
taxes or control the procurement, 
storage,  distribution,  movement 
or sale of any comnuxiity;

and is about to relinquish his 
post or office or retire from Gov
ernment service;
and for this purpose appoint a 

Commission  which  should  be 
authorise to call for any witness 
or document and make a thorough 
investigation into all the posses
sions  such an officer.

This House is further of opinion 
that if  as a result of such  an 
investigation any officer is found 
to be owning, or  holding, or to 
have accumulated  any property, 
which in the opinion of the Investi
gation Commission is substantially 
in excess of what could be accumu
lated by an  honest and upright 
officer, the matter  should be re
ported to this House which will 
after such further  consideration 
take such action as it deems just 
and necessary in each case.”

Shri Rane (Bhusaval): On- a point
of order.  I submit that this resolu
tion is ultra* vires and is beyond the 
power of  this House to  consider. 
(Laughter).

Mr. Depnty-fl̂ êaker: Let me know 
how.  Why are hon.  Members im
patient? Of course, hon. Members can 
work themselves up to laughter,  but 
if they laugh at aU times irrespective 
of the  circumstances, it  would be 
wrong. Let me hear the point of order.

Shri Baae: If you scan the resolu
tion, it proposes to appoint a Com
mission to investigate into the fortunes 
and properties of the following three 
classes of persons: (i) persons in the 
State' ser̂ce; (ii) persons  in the 
Union service; and <iii) penons who 
hold office under the Constitution of 
India.  As regards the first category, 
i.e. persons in the  State  service, I 
JO aoneisiSai iCue ssed uhd aem saimei 
present resolution.  I would like to 

Xq q̂anos pajja aq; ô uoRntosaj 
submit that under article 246 of the 
Constitution it is only the State Legis- 
read out article 246.

Mr. Deputy-Speaker Not necessary. 
I accept that point. We will assume 
that it is correct.
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Shri Rane:  Then, as regards the
second category, namely, persons in 
the Union  service, I submit  that 
articles 308 to 314 lay down special 
provisions with regard to r̂ ŝtment 
etc.  In particular, article 4̂ gives 
protection to certain classes of people 
who were already in the service. There
fore, I submit that this House cannot 
discuss this point at random.
Mr. Depaty-Speaker:  But do these
provisions  give  protection  against 
corruption?

Shri Eaae: I am laying that they 
lay down a special procedure in res
pect of these persons.

As regards the third category, under 
this category come the President of 
India, the Vice-President of India, the 
l̂>eaker of this  House, the Deputy- 
Speaker  of this House, the  D̂ uty 
Chairman of the Council of States, the 
Prime Minister of India and members 
of his Cabinet, the l̂inisters in the 
States, the  Judges of the  Supreme 
Court and so on.'I Submit that the 
Constitution  makes a special prov̂ 
sion for them. Of course, acceptance 
of illegal gratification is against the 
provisions of the Constitution.  If a 
violation of the Constitution is com
mitted by the President, he can be 
impeached under article 61. Similarly, 
according to the relevant articles of 
the Constitution, the Speaker or the 
Deputy-Speaker may also be removed. 
I submit that this is an indirect way 
of... (Interruption).
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Mr. D*prty-S»»k«; I h*v« hĵ
the point of order sufBdently. There 
need not be any further argument. I 
do not And that the point of order 
ought to be. accepted by me. So tar 
as the  first category Is  concmed. 
there is nothing preventing us from 
investigating  into the affairs or the 
propoties of a» oiBcer of the State, 
tet as far as oficen of the provincial 
Governments are  concerned, I have 
my doubts.  Anyhow, that is only a 
small portion of the resolution. If that 
purticular  aspect is not within the 
jurisdiction of t  ̂ House, then tiie 
prtqweed Coromisnon may be instmctp 
ed not to go into that matter. Regard* 
ing the oAceTs of the Government of 
India and pthers  saving under the 
Constitution of India, article 314 does 
not militate against our carrying out 
an investigation.  That article relates 
to certain guarantees given to civil 
servants regarding remunwation etc. 
fixed before the change-over in 1M7 
but it does not say that no Committee 
or Commission should be ai>pbinted to 
investigate and try to find out whether 
there is such an abnormal increase in 
the w t̂h of these  oflVcers as to be 
reported to  Parliament for further 
action. No disciplinwy action is con
templated under th:s provision, but it 
will be too  much to say that the 
Parliament  ought not to know the 
exact facts of the situation to enable 
it to take propel and suitable action. 
The  hushing up of such things  is 
dangerous  tp the society and  also 
affects the  integrity  of Parliament.. 
Therefore, I rule that there is no point 
of order.

Slui  YelayndliaB  (Quilon  cum 
Mavelikkara—̂ Reserved—̂Sch. Castes): 
How about the provincial Government 
servants?

Mr. Depoty*̂eaker.  I shall con
sider  whether  State  Government 
servants can be  included  I reserve 
my <viniOD on that point. After all. 
it is only a portion and if need be, I 
shall consider a suitable amendment.

Sardar Hnkaa Staî: I cannot see 
the difflculty that  lias t>een p<̂ted 
out. Afto 1̂ all that I ask for is t̂ t 
the Government sliould take steps. It 
is only a recommendation.  Whether 
those steps are to be takeî by the 
Central  Government itself or by the 
State  Governments, is an  entirdy 
different thing. So far as the recom
mendation is toncemed, it only states 
that steps sliould be taken.  those 
steps should be is an entirdy different 
matter, which win  arise only sub
sequently. .

At the outset I must say that this 
idea stniek me  I was going
through  the  Constituent  Assembly 
Debates. So, this is not a novel idea. 
It was put forward when ttie Draft 
Constitution  was  under  discussion. 
During December. 1M8 certain amend- 
nmits were .sought to be moved by 
Prof. K. T. Shah that oBcers of the 
State  including the President,  the 
Ministers and others, whenever they 
take the oath, should be required to 
declare what their assets were when 
they were entering their offices. The 
amendments  were turned down and 
Prof. Shah was not successful, because 
it was considered not fair and proper 
to include such-a provision In the Con
stitution. Even so, a declaration was 
made that if the proposition came in 
some other  form, it would receive 
proper  consideration.  Subsequently, 
therefore. Prof. K. T. Shah brought up 
a resolution,  but he was not  luclcy 
enough to draw the ballot. Therefore, 
it could not be discussed. However, if 
any credit is due for the idea. I must 
publicly  confess that it should  be 
given to Prof. K. T. Shah and not to 
myself.

When I was going through the news
paper this morning. I found a report 
in the Statesmon̂I do not know how 
far it is correct—̂to the effect that at 
a meeting of the ■ Congress  Party 
Executive  it had been decided  to 
oppose this resolution, and that there 
were certain  objections to the phra
seology and wordinK, to the practi- 
cabilî of the idea and so on. I want 
to make 'it clear thaf I have no other 
object but to get tliese services puri
fied. If the language of my resolution 
is defective, it can  certainly be im
proved. I wôld be prepared to accept 
any amendments that are proposed— 
I will have no objection to that My 
only object is that  there should be 
greater integrity in our services.  No 
organisation can wwk etRciently unless 
the workers therein have a spirit of 
sacrifice and are not merely motivated 
by the  idea of money and  money 
alone.

It was pointed out in certain papers 
that an opposition  resolution would 
not be accepted, and so my resolution 
would be thrown out But I do not 
insist that it should come from me. If 
the underMng idea of Am resolution 
is accepted and Government are pre
pared to  accent it if it comes from 
any other Member, 1 would not mind. 
If Government are prq>ared to pro
pose a resolution on these lines, I am 
mtared to support them. If atiy other 
Member of Vm ruling  party brings 
forwî a resolution similar to this. I 
would have no objection.  I am not 
wedded to  the phraseology  or the
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description of officers of the language 
that is put down there. All that I want 
is that  the spirit underlying  the 
resolution must be accepted.

Mr.  Depoty-Speaker: Under  the 
Government Servants’ Conduct Rules 
are not public servants bound to make 
a declaration of their property?

Saidar  SiBdi: It was also
mentioned in the papers that the pro
vision made in the rules are adequate 
to serve the purpose. I shall deal with 
that also,—why the provisions at pre
sent existing are not  sufficient, and 
why in view of great increase in cor
ruption in recent years the rules have 
to be further tightened. If, however. 
Government are satisfied that corrup
tion is not on the increase, I shall not 
quarrel with them, but I wish to tell 
them this much that everybody out
side feels that  corruption in recent 
years has increased very much.  ‘

Certain claims have  been put for
ward that during the last few years 
we have achieved a great deal.  It 
has been said that we have success
fully maintained law and order. But 
I wish to  differ slighUy with  this 
statement, though I do not in the least 
wish to  minimise the credit due to 
Government.  Por that I give credit 
more to the masses because Indisos 
are, by nature, peace-loving and law- 
abiding. It has been said that we have 
been able to  integrate the different 
parts of the country, which in itself 
is a great achievement.  I do give 
them credit for that; we are all happy 
that we have a country that is inte
grated. We also boast that we have 
passed a very beautiful Constitution. 
There is no densring the fact that so 
far as its volume and phraseology are 
concerned, it is a very good Constitu
tion.  I, however, wish to say that 
implementation of certain provisions 
in it are not very satisfactory.

We gave a number of promises to 
our people before independence that 
as soon as freedom was attained, we 
would do this and we would do that. 
We have not been able to fulfil them 
with the resuU that people feel frus
trated. Now they feel that those people 
who gave these  promises were not 
discreet and those people who believ
ed in them were not wise. They were 
fools who believed in these promiaes: 
they were reckless  who made these 
high promises.

Government  are to be Judged by 
the standards which they lay down 
for themselves. If the Government
mean business, if they want  that
some of these big schemes that they 
have laid before the country are to
be  completed,  the  administrative

machinery has to be improved. Unless 
the machinery working the schemes is 
pure, «unless the  administrators are 
imbued with a spirit of sacrifice and 
honesty, there  will be rib improve
ment and the condition of the country 
would only go froon bad to worse. Qf 
course, we may make certain claims 
that we have achieved certain things. 
But it him to be admitted that corrup
tion has increased. The ordinary man 
has not felt the change-over from the 
foreign  domination to the Sovereign 
Republic. The glow of that freedom is 
not visible on his face.

Bfr. Depnty-Speaker: I am sorry to 
interrupt the hon. Member. The hon. 
Mover will have half an hour; other 
hon. Members will have fifteen minutes 
each. He started at 12-4.

Saidar Hakam ffingli: I felt en
couraged that no time-limit had been 
fixed for me.

Bir. Depaty-Speaken It is already 
in the rules—rule 165.

Safdar Hukam Singli: That glow of 
freedom is not visible on his looks. 
He is depressed by the fact that the 
cost of living is rising; unemployment 
has increased and even the elementary 
necessities are not available. He feels 
doubtful  whether  in  reality  any 
change has come at all, or if at all 
there has been any change it is only 
a change for the worse.  The same 
gulf divides the Government from the 
common man. the administration from 
the masses. And when he finds that 
the administrative  machinery is as 
corrupt as it was  before and even 
more so, he feels puzzled and p̂ - 
plexed as to how to have his lot im
proved. I do not for a moment mean 
to say thkt there was no corruption 
at all during British days. There were 
certain departments in the executive 
and the police where corruption was 
prevalent. At least in the other depart
ments it was kept under control. The 
police and the executive branches were 
considered to be instruments of oppres
sion and of exploitation. They were 
not considered to be means of service 
to the public, but rather of govern
ance.  So, certain defects in  them 
were overlooked.  But so far as the 
Secretariat ̂ d other utiUty depart
ments were concerned, there was vetr 
little corruption, at least before 
pre-war period. At that tiriis ths In
centive for work was money and not 
patriotism.  It was hoped when the 
change came that our leaders who had 
taken up the  reins of Government 
would infuse the administrative machi
nery with a spirit of self-sacrifice and 
of service and that the administrators 
and public servants would learn some
thing from them. The pity is thâ the
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services have  infected our political 
leaders  as well and now  some of 
them—I will not say all—have been 
contaminated bjr the  same evils of 
greed and power. So, the h<̂ that the 
ordinary man was holduig is also gone.
1 would be the last man in the world 
to say that every  public servant is 
corrupt niere, are a good number of 
them who are hcmest and I must pay 
my tribute  to them. 1 would  not 
qpedfy any i>articular Individual to be 
corrupt. But this fact should be admit
ted that the machinery has became so 
rotten that imless something is done 
to improve it tho« would be no hope 
of our adiieying the goaL

Sir. it has been said—and Just now 
you referred to theip—4hat there are 
already provisions in certain Acts and 
certain rules that public servants have 
to make a declaration of their pro
perty. One such provision is there in 
the Penal Code—sections 161 and 185. 
Those provisions were  amended by 
the Act II of 1IM7 to make for the 
more effective prevention o| bribery 
and corruption.  Susely. they were 
made cognizable, and there was also a 
provision  that  public  misconduct 
would be punished with seven years* 
imprisonment  That was very good. 
There is also a similar provision that 
if in any trial it has beoi found that 
a public servant cannot give a satis
factory account of the assets he has 
which are far beyond his means, then 
too the presumption might be taken. 
But that is only restrictive and confin
ed to those cases which come before 
the court under section 161 or section 
165. It is not an enquiry generally into 
all cases. In the very few cases that 
come before them the presumption can 
be raised. Therefore it is very limited 
in its scope. Then there is also a provi
sion that the  Government servants 
shall be required to state the property 
that they acquire each time. But that 
is also restricted to immovable pro
perty and they have to declaie them, 
ne other assets  are not at all r»> 
quired to be given. So, the provisians 
or the rules Uiat exist so far do not 
help us to achieve the object that we 
have in view. When we are dealing 
with this matter we must realize that 
this Influence of corruption is insidious. 
Its roots lie much deeper, below the 
surface, and the wrong it does Is diffi
cult to redress for  the corrupt often 
wield much Influence. They are more 
Influential than others. Tĥ wield so 
much power that it is very difllcult 
to catdi  them. Therefore, an idl*out 
offensive is necessary, be it preventive, 
curative or punitive.  The provisions 
that we have so far are moî puni- 
ttm  Puniihment has eertainly got

some curative efl̂  as well. But so 
far as my resolution ̂ ms, it is purely 
curative,  and I might submit  here 
that it is not to punish those persons 
in the initial stages.  It is for their 
benefit as wall.  We hear so many 
rumours. Some persons are. without 
any grounds, defamed or caltunniated. 
There would be a chance for them to 
prove themselves to be Innocent If 
the declaration is made, certainly it 
will make those who blame them to 
keep silent Therefore it is not only in 
the interest of the public and the coun
try and the community but also in the 
interest of the public servants them
selves  that they should file  these 
declarations to save themselves from 
unjustified blame and unjustified in
famy.

I have Just mentioned that we have 
got so many schemes ahead, and for 
those schemes we  want public co
operation.  These  schemes  cannot 
materialise imless public cooperation 
is there. But in order to secure that 
public cooperation  you must have 
that  atipcwphere where the  people 
believe that the administration that is 
to carry out these schemes Is pure. 
Unless that  feeling is there, public 
co-oi>eration would not be forthcom
ing.  Otherwise  these  big  sdiemes 
would not be of any avail. I do not 
want to go into  details because the 
time at my disposal is very short But 
I must  say this.  There are  big 
schemes, but the scandals are bigger 
there. If we hush these up by claun- 
ing that the only scandal about them 
is the talk about scandals, we do not 
seriously  go  into  the  matter. 
Recently we have been enquiring into 
the working of this project and that 
project. Perhaps in respect of every 
project tliat we have launched some 
enquiry is being instituted. There are 
some scandals attached to everything. 
That scandal about J ŝ perhaps is 
of undying history, lliat is also be
fore us. It is avaorwhere. I need not 
mention them âfiBrately.

We want to run these democratic 
institutions. These democratic institu
tions are in their nature difllcult.to 
work.  Without any consciousness of 
•ocial purpose,  courage to stand by 
principles and restraint In the exercise 
of authorî, and without a high level 
of intagrity, an organisation cannot be 
efllcient or render satislactory service 
to the C(nnmunity. Therefore it is very 
essential that we should launch an 
aU-out offensive against this oorrup- 
tion.
Bow comqition is practlaed and the 

comoiiin]̂ Is bdnf  we tilings
walMaown to hon.  itanbert. per
haps better than to n̂ adf. It reatbr
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involves the exercise of authority or 
discretion, for some conidderation or 
gratification. It may be cash, it may 
be in kind, directly given to the public 
servant or—more recently—passed on 
to his wife, to his children or to his 
dependents.  The measures that are 
already there, so far as our rules go, 
directly deal with the person who is 
employed.  But what about the gifts 
that are passed on to the wife? Wlît 
about the persons who are dependent 
who get rich overnight? What about 
those  Who get permits and  other 
advantages?  I am only giving an 
illustrative description.  They cannot 
be exhausted here.  There may be 
only one way of making a law; but 
there are hundred ways to break it, 
to escape from it. Therefore it is very 
difncult to catch a  person who in
dulges in such things. It is not an 
easy job.  Therefore a very vîlant 
check shall have to be exercised if we 
want really to improve our adminis
tration.

My intention in bringing this resolu
tion is to guard the public service in 
its very  source, where it  sprouts, 
where the corruption begins.  If the 
pubJic servant  knows that he  will 
have to file that  declaration at the 
very start—of course  my rerolution 
does not specifically say that it should 
be done when he enters on his office; 
but then too he will  have to make 
that inventory; it does imply that, be
cause unless that  inventory is also 
there no comparison can be made; and 
if the words are missing they can be 
added—if the public  servant knows 
that as soon as he retires he will have 
to submit himself to an enquiry and 
if any excess to a  disproportionate 
degree is  found in his  possession 
action will be taken, then this would 
act as a deterrent against these acts 
that he might  indulge in otherwise. 
Therefore it would be for his benefit 
as well. And I hope that if the spirit 
of this resolution is  adopted there 
would  be a great check on  public 
servants and the  whole atmosphere 
would change and people would feel 
satisfied that sometmng is being done. 
Moreover a psychological effect would 
be produced on the public servants as 
well as the masses.

My  resolution has been  drafted 
primarily to apply to  certain public 
servants. It is not  exhaustive, as I 
said. But if it is adopted even as re
gards those persons I have mentioned— 
that is those who issue permits, who 
give licences, because there is greater 
scope for  succumbing to temptatien 
here than in other spheres—̂ will go 
a great way in removing the evil, And 
I might submit here that so far as

the public  servant is  concerned he 
should have no complaint because his 
eipoltunents are wpreciated and fixed, 
so far as that income groyp is con
cerned, according to his needs; he gets 
promotions  occasionally,  allowances 
sometimes; his health is looked after; 
leave is granted to him so that there 
might be a provision against human 
wear and tear that he might suffer 
under. All tiiese things §re provided 
for him.  Then he has this old age 
benefit, an  advantage given to the 
public servant alone, of the provision 
of pension and collections of provi
dent fund.  Therefore, he should not 
look to these illegal sources and illegal 
means but the pity is that from top to 
bottom, it is at this moment in every
body’s mind that corruption is there. 
I am  reminded of an incident.  A 
chaprasi was caught by an officer be
cause he had taken  some bakhshUh 
from a visitor. He came out with a 
reply—

f

w w fwn  WT ^

I

Whether it ia correct or not is a diffe
rent thing but if that feeling is there 
and if a chaprasi can say like this we 
must be on our guard to find out the 
measures to check this.  Unless that 
atmosphere is  removed, we are not 
going to improve. I caught one pat- 
wari taking bribe and he came out 
with the reply, *'Sir, before punishing 
me* you find out whether there is one 
who iff honest among these 300  pat- 
waris serving in this State*’. That was 
the reply that he gave and certainly 
I succumbed to that. That is the con
dition, Sir. At least that is the atmos
phere that is there. We should be on 
our guard.
Sir, I was asked whether there was 

a precedent for this.  We are very 
fond of precedents. I told my friend 
I want to stand on my own legs. Let 
this resolution be discussed on its own 
merits. Why should we go after pre
cedents? If it is to be thrown out, let 
it be thrown out.  Then my friend 
Dr. Saha suggested to me that there 
were several precedents and he gave 
me this  book. This is “Iiiside Latin 
America*’ by John Gunther. There he 
pointed out to me the passage about 
this Avila, President of Mexico. This,
I do not say by way of illustration. 
Among the many measures introduced 
by him, one of the most important was 
a re-statement of the anti-graft law 
providing that every person accepting 
public office must declare his wealth 
on entering and leaving offkcê There
fore it is really a precedent There are
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pneedenti in oOtm plaew ••  tet 
why should we nm attar praeedants?
So far it baa baen socgaatcd ttiat it 
diall be a slur on our public aenraats.
I have already alluded that it is tu 
from it.  It  shall not be  a dur.
It gfaall raise xis in the standard 
of the msBSH It diall absolve a public 
servsnt from the  isnominy that be 
posseassB becauae there axe references 

him. I have induded without 
discrimination—there was an objection 
by my friend—the President, the Vice
President. the D t̂y-̂ aker.  That 
is the beauty of it We diould Aaw 
to the worid that we treat all dtiaens 
equally. I have given this list but this 
can also be made more exhaustive.

Then. Sir, if I were required to give 
Illustrations, I can do sa It Is com
monly known that an  offlcer of the 
Secretariat had a bouse constructed in 
his own State worth rupees tour lakhs. 
Be got his son educated in foreign 
countries, which is very costly, and 
be was living in an extravagant style. 
Then again there are instances. A son 
of a Minister has got a veiy lucre- 
tive business from w Insuance Com
pany. There may be other instances.
I can add to these,  any number of 
them. There have bm otner instances,
I sl̂ould say, hiĵily  placed Govern
ment servants who have retired after 
completing  their services or  even 
terminated them earlier and got em
ployment with  some concerns like 
Tatas and Birlas. Some have got thair 
sons employed there. I do not mean 
to say that any particular deal was 
not worth and I do not mean to say 
tliat tliere are disqualifications attadi- 
ed against these relations of Ministers. 
A highly placed official had a business 
of two crores in Bombay. That was 
also much talked of. He got a oertt 
flcate from the Head of w Dqwrt- 
ment saying that there was noudng 
against him leit subsequently some
thing might happen. ThM things are 
Instances.  T̂nre are instances when 
people feel worried and people oould 
draw their own condusions ttnt these 
are not honest means.  We have to 

against them, against  such

So tar as other countries are con
cerned, I remember under Mr. Bald
win. a high offlcer ha? 'ib be dispensed 
wfth becauw lie bad only some UOk 
■with the Heaa of tiie Imperial Air
ways  regarding the chances  of his 
own employment on retirement. His 
services were dispensed with.  Then 
the case et fliat tea pot scandal.  In 
 ̂ adn̂ nlstntion of Pr«rid«iit Hazd- 
teg in America, the Attorney Oeneral 
bad to rolgn under a doiiA.  Ihare

Inotittgation into
wealth and property
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may be many. I have only got two or 
thrM here.  We draw a moral from 
these instances. We may not believe 
ttiat all these rumours that we hear 
about our public servants to be cor
rect. I may not believe that all are 
correct but we  cannot ignore them. 
We should not feel  complacent, we 
should not say, "everythin is O.K.” 
We have to do something. Further, as 
I said, a conscientious offlcer, if con
fronted with such allegatiqns, he him- 
sdf will demand such an enquiry. He 
would place hjs facts before the public. 
He will say, "I place my  inventory 
before you and let people come and 
And out." If he is proved to be inno
cent, then it would add to his credit.
1 do not know  whether our public 
servants, our leaders have that motive 
or have those exallM ideals in them 
or whether they would feel that there 
is nothing to be done and everything 
is proceeding quite alt right, that the 
provisions that are there are sufficient 
checks against any evasion or amass
ing of wealth.  So far as I am con
cerned. I assure you. Sir, that tbi* 
is not the case and we are deteriorat
ing evwy day aiiff'we cannot progress 
unless some step, similar to the one 
that I have suggested in my resolu
tion. is taken at once to copvince the 
masses that the Government  does 
mean business and’It is wedded to the 
eradication of evils  that have been 
sitting  on the brains of our  com
munity.

Mr. Depaty-Speaker: Has the bon. 
Member to say anyttiing regarding the 
objection tbat the State was tacluded 
in this rê ution? Oî  tte v
a State"

words “hi

_  I have only 
saU in my resolution that it Is a re
commendation to the Government that 
they should take steps. So,  ̂ Oov- 
emment can  take steps, even  the 
State Governments. There is no barm 
in that.  Overall control is with ttie 
CentM Government

Mr.  Deputy-Weaker;  They  may 
mean the  Central Services,  officers 
who are serving in States. What is the 
obĵ  of  this? I am not able  to 
follow: "...and is about to rdinquisli 
his post or office or retire..."  This 
resolution  mily relates to  retiring 
people.

Saiiar Bdkaai Slagh: Some people 
try to throw away their Msts and 
run away. Th«y shotdd not be allowea 
to rutt away when there are ckntda 
banfbag. m must be asked whan it Is 
found that a parson Is about to g» 
away.
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Mr. Depatj-SftmdLer. It does not 
relate to existing persons.  It says: 
'*atiy person who is about to reliî
quish Kis post or oiBce or retire......
It is cumulative.  It applies ordy to 
peĉle who are likely to retire.

Shri S. 8. More (Sholapur): There 
are some amendmentŝ Sir.

Mr. Depnty-Speaker.  I am talking 
of the resolution.

Sardmr Hukaiii Slm̂: Which words 
are you referring to, Sir?

Mr. Depaty-Speaker: The resolution
is:

“This House is of opinion that 
Government should take steps to 
investigate into the wealth, for
tune or property, whether held in 
his own name or of any member 
or members of his family......

Sardar Hakam If I may
absolve  myself. Sir, this is not my 
wording. This has been revî  by the 
office.  My words are different. I am 
not to blame. The whole resolution 
has been re-drafted and  revised by 
the office. It is not my original resolur 
tion.

Mr. Depaty-Speaker: So, the hon.
Member’s  desire is that it * should 
apply not only to those persons who 
are likely to retire or relinquish, but 
to all persons in office.

Sardar Hnkam Siagli: Yes.

Mr. Depaty-Speaker: I would  like 
the hon. Member to look at the word- 
\ng. It says, about to relinquish or 
retire. That is. it only applies to old 
people.  Any way, I will place this 
resolution b̂ore the House.

Shri B. S. Marthy (Eluru): I think 
we can delete the word ‘and’ and put 
in the word ‘or’.

Mr. Depaty-Speaker. Let us see. 
Any number of amendments can be 
moved. I will place this formally be
fore the House. There are a number 
of amendments and I shall take them 
one after another.

Resolution moved:

“This  House  is  of opinion  that 
Government should take st^s to 

Invesl̂ ate  into  the  wealth,  for

tune or property, whether held in 

his own name or of any m e m  ̂

or members of his family, jointly, 

or severally, of any person who—

(a)  holds  an  office  under  the 

ConsUtution; or

(h) is a responsible officer of the 
Government of India or of WF

State in India; and in particular, 
is authorised to  place contracts, 
issue licences, collect revenues or 
taxes or control the procurement̂ 
storage, distribution, movement or 
sale of any commodity;

and is about to  relinquish his 
post or office or retire from Gov
ernment service; 
and..........

Some Hon. Members: It may be......

Mr.  Depaty-Speaker:  It  can  be
moved by any hon. Member later on̂ 
as an amendment

“and for this purpose appoint a 
Commission  which  should  be 
authorî to call for any witness 
or document and make a thorough 
investigation into all the posses
sions of such an officer.

This House Is further of opinion 
that if 03 a  result of such an 
investigation any officer is found 
to be owning, or holding, or  to- 
have accimiulated any property, 
which in the opinion of the In
vestigation Commission is sub
stantially in excess of what could 
be accumulated by an honest and 
upright officer, the matter should 
be reported to this House which 
will after such further considera
tion take such action as it deems 
just and necessary in each case.”

Mr. D̂ aty-Speaker.  lliere are a 
number of  amendments which have 
been tabled.

Sardar Hakam Siiifî: With tl̂ per
mission of  House, I would like to- 
make some verbal amendments,  dt 
may read like this:

“and in particular, am person 
•who is about to relinquish his post 
or office or retire  from Govern
ment service;*’

or something like that.

Investigation into  13̂M>
wealth and property
of Government officers

Mr. Depaty-Speaker The hon. Mem
ber may consider the amendment and 
move it 1 take it that it includes all. 
Let him think about it The scope of 
the resolution lil npt limited.

Sardar Hakam Singh: I am advised,. 
Sir, to submit for vour consideration 
and the  consideration of the House 
that it may be amended thus:

**and in particular, any person 
who is about to  relinquish his 
post or office..........••

Mr. Depaty-Speaker:
will read as follows:

Tl\at last line

“and in particular, any person 
wha is about to relinquish his post
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or office or retire from Govern
ment service;**

X«t it stand so. tor the present

Now, the bon. Members may move 
their amendmenti. Hr. S. N. Das.

r̂l 8. N. Das (Darbbanga Central): 
1 beg to move;

nmt lor the original resolution, the 
following be substituted:

**This House is of opinion that 
a Cnnmittee consisting of twenty- 
one members of the House of the 
People to be  nominated by the 
Speyer t>e constituted during this 
session of the House to consider 
the  necessity,  desirability  and 
-feasibility of apiMinting an Invests 
gation Commission to investigate 
into the wealth, fortune or pro
perty whether  held in his own 
name or of any member or mem- 
ibers  of his  family, jointly  or 
severally, of any person who,—

(a) holds an office  under the 
Oinstitution; or

(b) is a resptuuible officer of the 
'Govemmrat of  India or of any 
State In India: and in particular 
is authorised to place  contracts, 
issue licences, collect revenue or 
taxes or control the procurement, 
storage, distribution, movement or 
-sale of any coounodlty;

and is about to relinquish his 
post or office or retire from Gov- 
-emment service.

The Committee  so  appointed 
shall  submit its report  to the 
House of the P#bple by the first 
week of the next session of the 
House of the People.” -

ghrl N.
tnove:

liuM$Ugaticn into 
iMolth a«d proptrty 
of Gov»mm»nt offiem

1S«2

(Coorg):  I beg to

That for the original resolution, the 
lollowiDg be substituted:

’This House views with great 
concern at the allegations of cor* 
ruption made in this House and 
outside against officers of the 
<3ovenunent, and is of the o|rinioD 
that  Government  should  take 
Immediate and strong measures to 
put down all kinds of cprruptioa 
among  ranks at officials of the 
■Government of India  uid  the 
StatM as also all  the legislators 
including Ministers Qf Government 
and wlto a view to achieving this 
object, either appoint a Commis- 
■sioo t̂h powers of inquiry and 
-investigation or by the reorganiia-

tion of th9  Central XnteUiganoe 
Department with suitable powra 
of investlgatî into the wealth, 
fortune  or  property  of  any 
individual.”

Shrl Stebaaaa SIb|Ii  (Gorakhpur
Distt.—South): I beg to move;

That after the words "take steps to 
investigate” the  word “periodically'' 
be inserted.

Shrl H. G. Valahaav (Ambad): I beg
to move:

(i) That after the words “steps to 
investigate” the wbrds “if they deem 
fit" be inserted.

(ii) That for the words “of any mem
ber or members of his family, jointly 
or severally”, the words “in the name 
of any person as Benamidar" be sub
stituted.

Shri Saghavaehari (Penukonda):  1
beg to move:

That before the existing part (a) 
the following new part be inserted, 
and t̂e existing parts (a) and (b) be 
relettered as parts  (b) and (c) res
pectively;—

“(a) was elected in or after the 
year  1945 to either House  of 
Legislature of any State.”

Shri K. Sobralnuayaa (Viziana- 
garam): I beg to move:

That in the amendment proposed by 
Shri Raghavachari, the words “and at 
the Centre” be added at the end.

Shrt GIdwaai (Thana):  I beg to
move:

That In part (a)  after the word 
*‘Cc«stituUon” the  following be in
serted;

“or has held such office after
the 15th of August, 1947”.

Shrt n. P. Steha (Hazaribâ Bast): 
I beg to move:

That in  part (a) after the  word 
"Constitution̂, the  foUowhig be in
serted:

“except  those  covered  by
Chapter tV of Part V and Chapto:
V of Pirt VI of the Constittrtlon.
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8hi1 Bhacwal Jha (Purnea  cum 
Santal Parganu): 1 beg to move:

That in part (a) after  the  word 
‘̂ConstitutioQ” the  foUowing be in* 
aerted:

"Or is a member of Parliament 
or of the State Legislature.”

Dr. Ham Snbhag Stagh (Shahabad 
South): I beg to move:

That in part (b), for the words "a 
responsible  officer” the words  “an 
employee’* be substituted.

Stall H. G. TaiahaaT: I beg to move:

That in part (b) for the words “a 
responsible officer” the words "an em
ployee" be substituted.

Shri TeUdkar (Nanded):  I beg to 
move:

That for the word “officer” wherever 
it occurs, the word “employee” be sub- 
sUtuted.

Dr. Ram Sobtaag Singh:  I beg to
move:

That for the word “officer” wherever 
it occurs, the word “employee”  be 
substituted.

Shri E. Sabrakmaayam:  I bc« to
move:

That after part (b) the following 
new part (c) be inserted:

“(c) is a member of the police 
service and bolds the office above 
the rank of a sub-inspector.”

Start N. Sieekaataa Nair  (Quilon 
cum Mavelikkara): I beg to move:

That after part (b) the following 
new part (c) be inserted:

“(c) serves as a Minister in the 
Union or in any of the States”.

Or. Gangadkan Siva (Chlttooar—Re
served—Sch. Castes): I t>eg to move:

That after part (b)  the following 
new part (c) oe inserted:

“(c) is  a  non-official holding 
Government post or is a legislator 
of a  State or is a member  of 
Parliament”.

Stall TUklkar: I beg to move:

That the words “and is about to 
relinquish his post or office or retire 
from Government service” be omitted.

Skrt Shihaiian SIngta: I beg to move:

That the words  “and is about to 
Tdinquish his po|t or office or x«tire 
from (Sovemment service” be omltt̂.

InvegtigaUon into  1M4 
wealth and property 
of Government ojjtcert

Start H. G. Tairtaav: I beg to move:

X words “and is about
to relinquish iiis post or office or retire 
from Government service” the words 
bMore he relinquishes  his office or 

Government service” be
substituted.

(ii)  That for the word “possessions” 
the words '̂ movable  and immovable 
properties” be substituted.

Start Telkikar: I beg to move:

That  after the words “make  a 
thorough  investigation into all  the

K T b ."  ̂ * "

“as and when the Commission 
has sufficient reasons to believe or 
a complaint being lodged or an 
formation being  received from 
eittCT  the (Sovemment  or the 
public, that such an employee is 
owning or  holding or to  have 
accumulated wealth or property in 

what could be accumu
lated by M  honest and. miserly 
emploŷ.” ^

Hagtaavactaart: I beg to move:

T t̂ in the last paragraph for the
“o®cer” wherever it occurs the 

word  person” be substituted.

Shri H. G. Taisbnav: I beg to move:

paragraph for
tte word  officer  occurring for the

SKutel.*"* word“=  ̂ ^

“upright

®“'*«**W Wn:  I beg to

ĴĈ t U»e following be added, at the

is also of opinion 
persons of the  above 

mentioned categories be a.sked to 
ded  ̂periodically their wealth, 
tortune or property, and, if

specify  toe sources from 
which it was acquired, and for this 
r̂pose the necessary  provision 
wn"‘SS.?" Government employ-

Start Sintaaaan Singta: I beg to move: 

end̂ * **** following be added, at the

“'rais  House  is  further  of 
opinion that all persons referred 
to above be required to submit all

posM$sioQ3 at the 
time of appointmoits or  «
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OM Bhac««t Ak 1 b«c to movot

That the fbUowing be added at tbe 
•nd:

mds House is further of ogii- 
nioo that henceforth all perMos 
mentkmed above  be required to 
submit tfaeir annual returna of In* 
comet tMdllcally mentionhtg their 
sources.

8M
move:

(AU p̂̂ ): 1 beg to

That the foUowing be added at the

opinio
"This  House  is  of  further 
lion that notwithstanding any- 
ig contained in any other law 

for the time  being in force, no 
person who  volunteers to give 
informatimi regarding recetot of 
iUeî gratiflcation or bribery by 
any Govemment servant shall be 
proceeded against under any sudi

Mr. Depaty-Spaaker: AU tbe amend
ments and tibe original resolution are 
beftune the House.  Kow. discussion 
wfll be  aUoŵ on all of them to- 
getlMr.

I will call upon Shri Telklkar to 
n>eak. Ha writes to say he has had 
no opportunity to qieak. He says: **I 
could not get any chance to speak on 
any occasion either in the last session 
or in tbe present one.”

8M MUktR Sir. the reMlution is 
not in keeping with the dignî of the 
individual, or a Government servant 
of tliis great  sovereign Rnmblic of 
India. Moreover, I think it is repug* 
nant to the principles of the 'Constitu
tion.

Deputy gyiafcfr! Fifteen minutes 
is the timâhntT

ShHTeUkaR At the outset, >it seems 
to nullify the assurance given in the 
Preamble to ttie Constitut&i o( India. 
1 shall read  tlie Preamble,  in  the 
Preamide, we find;

"We, the PMple of India, hav
ing solemnly ret̂ ved to constitute 
India  into a wvereign  Demo-

ar̂ SSK2?
Justice.......

Ubmy......
■iiualitjr.,...*

•nd rkptenOty......'*

And under the head “Fraternity”, we 
find the assurance given:

“assuring  the dignity of  the 
individual and the  unity of tbe 
nation.”  -

1 think the security of  honour and 
dignity of  individuals is guaranteed 
beta.

Again, «4ien we come to arUde 14 
of the Constitution, we see:

"Hie State  shall not deny to 
any person  eouallty before the 
law or the equal protection of the 
laws witliin tte temtory of India.”

But when we take cases wtiida come 
under the resolution, we And we make 
a sort of distinction. For esample, if 
a man  who is not in  Govemment 
service possesses property in excess of 
what a man of ills calibre could have 
secured honestly, then he is not re
quired to undergo any  investigation.
So. I tiilnk it is a sin to be a Govern
ment servant If he is a Government 
servant, of course, without any distinc- 
tioa witether lie has acquired the pro
perty honestly or  dishonestly, he is
required to allow his  proporty and
wealth to be investigated into, so that 
there is a distinct̂ which is not 
allowed by the Constitution.

Again, to some extent articles 19 and 
21 are also relevant to the subject 
because tliere we Und everybody has 
got tlie riAt to acquire property and 
to utilise w wealth in any way and 
no  investigation is called for,  but 
here we find they are harassed. Again. 
Govemment servants are deprived of 
their personal liberty. Of course, it is 
a negative sort of rî t. but still it i& 
wrong that an3rbody*s wealth and pro
perty  sliould be investigated  unless 
tliere is any cause of action or com
plaint, iMcause even in civil suits we 
find tint the cause of action is the 
antecedmt, and unless we . find that,, 
we are not allowed to institute a suit. 
In these cases, there is no cause of 
action at all, no complaint is beinc 
lodged.

Again, it is in contravention of the 
first and most important principle of 
criminal law. The criminal law pr»> 
sumes everybody to be imooent un
less he is proved to be guilty, while 
the resolution seeks to start with the 
assumption that every  employae or 
officer is  guilty and disbmest.  In
nocence is geaeral, and crime is the- 
exception, but the resolution has re
versed- the position. This false assump- 
tten. in my- opinion, to seme extent 
’eniws down ttia digiiî ctct the Individ

Inoesti0ation into  ISM
toeoUh and property
9f Gooemment ô01e«rs
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dual, not only of the individual but of 
our nation itseU. I am confident that 
this august House will  not approve 
thd idea of all the Indian Government 
servants beinf  considered unexcep
tionally to be corrupt and dishonest

Fandlt Alfu Bal Shaatri (Azamgarh 
Distt.—East cum BallU Distt.—West): 
That is not the point.

Skri Telkikar: India was famous for 
its high  moral standards and  the 
House is aware that the Chinese pil
grim Hieun Tsang, when he came to 
India, was surprised to see that theft 
was not known in the  of Patli- 
putra of those days, and obviously we 
have to follow  this  tradition. (An 
Hon. Member:  What about today?) I
ask the  Mover of this  resolution, 
Sardar  Hukam Singh whether  we 
have degraded to such an extent

Dr. Bam Snbhag Singh: You do not 
know the reality.

Shri Tdklkar: When I say aU this, 
I do not mean to say that there is no 
corruption. There is corruption.  But 
what I mean to say is that this is not 
the way of tackling the prol̂lem. This 
is not the remedy.

Pandit Algn Ral ShaaM: This is the 
only way. No other way is possible.

Shri Telkikar: Certainly we must
try our level best to eliminate this evil 
completely from our land. Of course,
I have suggested some amendments to 
the resolution.  I shall speak on the 
amendments as and when they come 
up for discussion, but it would not be 
out of place to mention them here and 
now.

Mr. Depaty-Speaker: The hQn. Mem
ber must exhaust all that he has to 
say both on the  resolution and the 
amendments. He can speak in favour of 
his amendment, he can oppose other 
amendments, or he  can oppose the 
resolution.

Shri Telkikar: It would not be out 
of place to mention here....

Bir. Deputy-Speaker: If the hon.
Member does not speak on his amend
ments  now, he will have no  other 
chance.

Shri Telkikar: All right, Sir. One of 
the amendments which I have moved 
reads as follows:

That  aftpr the words **make a 
thorough  investigation into all  the 
possêons  of such an officer’*  the 
following be added:

**as and when the Commission 
has sufficient reasons to believe

ior a complaint being lodged or an 
 ̂ information being  received from 

either the Government or the 
public, that such an employee is 
owning or  holding or to  have 
accumulated wealth or property in 
excess of what could be acctmiu- 
lated by an  honest and miserly 
employee.”

At least what  I have suggested  is 
this. Without a complaint being lodged, 
no Government servant  whether he 
be an  innocent man or  otherwise, 
will be required to imdergo all these 
troubles. I think what Lhave suggested 
is the best way of dealing with the 
problem. It would be too harsh and 
drastic a step to investigate into the 
wealth and property of each and every 
Government servant  without having 
the least shadow of doubt about the 
character of the officer concerned. It 
pains me very much to see that the 
resolution as it is before us, seeks to 
harass each  and every Government 
servant guilty or innocent alike.

I have suggested in one of my 
amendments, that the words *and is 
about to relinquish his post or office 
or retire from Government service’ be 
omitted. In this connection I am re
minded of my jail experience. All of 
us without exception were required 
to be searched when we entered into 
the jail wards.  Here also it is just 
like that. When a man is retiring or is 
resigning from his post, he is required 
to be searched by the others. The very 
idea of a  search is abhorring  to 
people. I would  request hon. Mem
bers just to imagine one small exam
ple. (Opposing you are in a library, 
and you are being searched when you 
are leaving it, would you like it? Of 
course,  the idea behind the  search 
may be that the books may not be 
stolen otherwise. But that search is 
humiliating.

Shri S. S. More: It will be in the 
interests of the library, if that is done.

Shri Telkikar: Of course, the library 
authorities are justified in making that 
search, because they  have sufficient 
reasons to believe that the books may 
be stolen.  Similarly also in the jail 
wards, the jail authorities make that 
search because they have reasons to 
disbelieve the convicts, who have been 
put in jail either for crimes alleged 
or proved to have been  committed. 
But there is nothing of that sort here.

Shri B. S. Mnrthy:  Were we not
searched when we went into jails?

Shri TtOkBux: We were, but we dis- 
Uked that

Inve$t%gation into 1968
wealth and property
of Government offlcern
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Shil MUkar: I think hj keepinf a 
vigilant  on the working and activi
ties at the Government servants, or by 
asking tiiem to lustify tfaeir conduct 
iMfbire the Government or the public 
we can gradually wipe out the crimes 
of corruption and bribery. I think, to 
be b<»est is to be  bealthy>minded. 
Dishonesty is a sort of disease.  Hie 
very word ‘dishonesty* smells of crime, 
and we have yet to root it out In 
this connection, the Government has 
to play the part of a wise doctor. I 
remember to have read recently an 
American doctor, Felix Charles saying 
in a magazine that he never admitted 
to any of his patients that his condi
tion was hopctess; and that if it made 
him a liar, he would be proud of that. 
Again, he said  that a doctor should 
try to  keep the patient’s  attention 
focussed on recovery and good health. 
Now* what is the recovery of patients, 
the Government servants in this case? 
Their recovery means that they should 
focus their attention on honesty. How 
can we achieve that? We would have 
to  change  their  psychology,  and 
gradually heighten  the standard of 
morality. This alone would be a per- 
maijent cure. Laws are necessary to 
correct and  punish offenders.  But 
they should not harass innocent and 
honest men. Government should punish 
the offenders, but what I would sug
gest is thiŝIf good faith is estab
lished <m both sides,  then it would 
meet tlw present situation. If there is 
bad faith and there are laws, we shall 
find that Government servants will be 
seeking loopholes of escape. Each side 
has to bear in mind the overall good 
of the nation.

1 TM.

Am  Mmlwr: It is one o’clock
now.

Mr. TvVIe5T Tpy TvVIe5T Tpy If the House 
sits for three nuve minutes, tiie bon. 
Member will conclude his fpeech.

Sbrl MUkar: On these grounds, I 
rtrooĝ  oppoue the resolution as it is

I have done. Hiank yon,  for 
the opportunity you gave me’ to speak.

Mr. TpIe.H.T cpy hT .uT TpIe.H.T cpy hT .uT will 
Vfw IVd dfupVTd  fp uVd. I.Vfw IVd dfupVTd  fp uVd. I. 
a-30 rjc.

The House then adjourned for Lunch 
m Half Paat Two of the Clock

InvuttgoUtm into  ItTO
lotoltk and propcrtv
of Government offietn

The House reassembled aft»r Lunch. 
at Half Post 3  ̂of the Clock.

[Mr. DRPOTT-SriAKSR in the Chair]

ShH L0kca«a HDUn (Puri): On a 
point of information. Sir. Have you 
got a list of speakers alre§dy from 
v̂ ch you are  calling names and 
would you add names to that list?

Mr. D t̂y-8peak«r  I have got a
list Whoever has sent a cliit. I have 
noted down Ids name. I am going to 
note down tiie  names of those who 
stand up also.

Shrl  Lokeaath  MDshra:  Will you 
kindly take my name? (/nterruptions).

Mr. Depnty-̂ êaker:  Order, order.
No other person or party has sent 
names. For my own convenience, if I 
And that an hon. Member wants to 
speak, I note down his name here. I 
am also noting down the names cf 
those who sent chits. I am arranging 
in that order and I am trjring to dis
tribute the time among as many Mem
bers as possible consistent with the 
level of the debate. So if one view 
is expressed on one side, I would like 
to call upon a Member from the other 
side and so on.

Dr. lanka Smdaram (Visakhapat- 
nam): You would not insist on chits 
being sent to you?

Mr. Depnty-Speaker: Absolutely not.

Shri Bogawat (Ahmednagar South); 
Sir, ten minutes should be the time
limit so that more Members can speak.

Shrl Raghavaehari:  Sir, I have an
amendment and I should be allowed 
to speak.

Shil GUwani:  Ten minutes should 
be the time-limit

Mr. Depnty-Speaker:  The rule is
that nobody who has got an amend
ment  can as a matter of right  be 
expected to be called. But I will try 
and see. I shall give a fair chance to 
almost all sections of the House and 
to every viewpoint.  Now, is it the 
desire  that the time for  speeches 
should be limited to ten minutes?

Sevetsl Hon. Members: Yes.

Mr. Depaty-Speaker. Fifteen minu
tes is the rule, but if the House is 
willing I will make it ten minutes. A 
number of hon.  Members want to 
speak. So J will make it ten minutes 
except in the case of one or two, but
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no hon. Member ought to take advant
age of that
ghri 5p..edhp 5p..edhp Dms (Dhenkanalr- 

West Cuttack): Sir, I am very happy 
to support this resolution moved by 
Sardar Hukam Singh, I am also happy 
that such a resolution has after all 
come in this House.

First of all, I want to examine why 
such a resolution is necessary. In the 
last five or six years wherever we go 
we hear about corruption among the 
officers, among the higher-ups in our 
society and I have noticed during the 
last five years that even the villagers 
in the very  interior of the coimtry 
have resorted to means of corruption. 
For instance, all this adulteration of 
food that was talked about the other 
day—not fully; every  kind of food 
produced by the villages is now b̂ ng 
adulterated with one thing or another 
and that shows that the morale of the 
country has  absolutely gone down. 
And the ordinary mass of the people 
because of ignorance,  illiteracy and 
because of the  structure of Hindu 
society that has existed for thousands 
of years, the people lower down, say:

TT̂rnTT R̂fT  ̂ :

'As the Raja does, it is Dharma and 
the Praia should follow.*

3nrr i

Shri Sarangradhar Das: That is why 
the whole country has been corrupted 
and the cause of corruption is in the 
higher stratum of society, whether it 
is among the officers or among the 
ordinary gentrŷthe  higher  class 
gentry. The fact of the matter is that 
it is only after the war that corrup
tion in the higher circles of officers 
became rampant. There was a time 
before the war when you never heard 
of an I.C.S. officer doing anything to 
bring the slightest  blemfsh on the 
cadre of that service, and that is why 
they were paid so highly. In the lower 
rungs of the ladder tĥre was corrup
tion here and there, but never in the 
I.C.S.

NoWt the higher  officers and the 
•people who rule the  country above 
those officers are so much involved in 
this corruption that it becomes very 
necessary for a resolution of this kind 
to come before this House.  Unless 
this resolution is îven effect to, un
less there is submission of one’s own 
property before he enters service and 
before he leaves  service and unless 
periodical checks are there, corruption 
will never go. But I am very sorry to 
know from the. replies that were given 
.a the last question this morning

Starred Question No. 804, I believe— 
that our Ministers are surely shiekU 
.Vg .Vg the officers, and I am positive that 
in this case it is not the Secretary 
akme, but people higher up are also* 
involved. And this is being shielded 
not only in this House but also in the* 
Upper House. The other day in the 
Upper House there  were questions 
about permits and licences grwted hr 
a Minister here for use in Orissa—for- 
sale in Orissa of  cycles and other 
things.  The Minister there gave thê 
reply that in the registers there was: 
not&g specifically recorded for Orissâ 
So many cycles were to be imported* 
into India, but not .for Orissa.  Sir,, 
what happens now is this.  A man 
comes here as a Minister and then he 
brings with him what was called in 
the United States at the time of Presi
dent Harding the ‘Ohio gang*.  The- 
whole ‘gang* comes herê Places of 
rendezvous are founded on Ferozeshah? 
Road or some other road. Secretaries, 
are appointed—political jobs—̂by such 
Ministers who bring in people who 
want licences and permits. And these 
are granted to them.  What happens: 
then? A firm in Orissa was granted a 
permit, and that firm that was granted 
the permit is no firm at all. It is one 
single individual who has become pro»- 
minent in Orissa and was the right- 
hand man of the Minister. He printŝ 
letterheads “Eastern Mercantile Cor
poration’* and permit for three lakhs: 
of cycles—I cannot say what is the- 
exact number—is granted to him. It 
is sold  somewhere in Calcutta or- 
Madras. The Madras or Calcutta firm. 
imports these cycles and sells them 
in the black-market, and the Eastemt 
Mercantile Corporation—̂that one-man̂ 
show—gets a lakh for it.

Dr. N. B. Khare (Gwalior): Cycles: 
are black.

Mr. Depnty-Speaker:  But if it is;
distributed in Orissa, there is no objec
tion.

Shri Sarangadhar Das: No, no. That 
is not the point. What I am pointing: 
out is that if a firm in Orissa is granted 
a licence it goes without saying that 
it will be sold in Orissa. And yet our 
Government says that we do not have* 
any record whether it was meant for 
Orissa or any other place. I know the 
import register will give all this in
formation and yet the Minister had 
said that they had no information.

Now, Sir, I say if we—I say we, I 
do not say you—in the upper class of 
our society do this sort of thing and 
shield corruption, then how is it possi
ble to do away  with this immoral 
thing, that has pervaded  the whole- 
country.  There are plenty of cases;

1952 InvegHgaUan into  iSt̂*
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that could be cited here« but the time 
îllotted to me does not permit me to 
do so. I wish to point out to the Gov
ernment that we have heard so many 
things. Take for instance the molasses 
ŝcandal of Bihar and the cases of cor
ruption that were given to the Prime 
'Minister from Bengal. The Prime 
Minister himself went into them and 
said that  eleven of them  had no 
foundation  but three of them  had 
foundation and had to be looked into.
I want to find out what has happened 
to those three. Then, there were cases 
from Madras, where Mr. Prakasam had 
pointed out certain things. There was 
an enquiry from the High Command 
-of the Congress and I was surprised 
that one who claimed himself during 
the  independence struggle  to be a 
great disciple of  Mahatma Gandhi, 
while examining the case of giving 
licences for motor-cars to each mem- 
l>er of the Assembly in Madras—and 
those licences were sold in the black- 
market without purchasing the cars— 
could say that these things were noth
ing new and that they had taken place 
in Bengal and Bihar. I was surprised 
that we Hindus  who have  been 
iDrought up in the tenets of the 
shastras by our mothers, sisters and 
grandmothers should forget all that 
n̂d say that because it had happened 
in Bengal or in Bihar there was noth
ing if it happened in Madras too. If 
I had the time, I could say plenty 
more. But I urge upon the Govern
ment to accept this resolution instead 
of saying it is “cumbersome”, or that 
'*‘it cannot be done” or “something is 
being done”. I say, nothing is being 
done. This morning we heard in reply 
to a question that the officer has been 
shifted to Madras. Madras is a part 
*of India and these services are inter
locked.  The Government of India 
brings an officer from Madras or the 
Madras Government wants an officer 
from the Centre. Consequently, if an 
oflftcer has  misbehaved here  while 
ŝerving at the Centre and if he goes 
to Madras, automatically he must be 
suspended.
The Minister of Commerce and Ih- 

-dnstry (Shri T. T. Krishnamacharl):
May I ask my hon. friend, “Can you 
suspend an officer when investigation 
is going on?” The answer given was 
that there was an investigation and if 
the investigation  showed that there 
was some basis for the charge against 
him, then the  consequences follow. 
That was the answer given this morn
ing. Wbat is the use of the hon. Mem- 
"ber pr&-judging the issue?

$hri Sarangadhar Dase I say—let 
•Government deny that—that an order 
for suspension was issued. That officer

came to know about it because all 
secrets of Government go from place ̂ 
to place. He managed to get away to 
Madras. I put this accusation against 
the Government and let Government 
deny that there wqb never a suspen
sion order issued.  (Hon. Members: 
They cannot.) If we go on in this way, 
we are encouraging corruption to go 
down below to the lowest stratum of 
our society and we are ruining our 
country and I accuse the Government 
of the day as the cause of the ruina
tion of our country, for the loss of 
our morals and everything that we 
and our forefathers cherished. Therê- 
fore. I again give the warning to Gov
ernment that they should be up and 
doing to end this and not shilly-shally 
with this. Let them accept this resolu
tion and if a Commission has to be 
appointed let them do it or else some
thing is going to hapen for which they 
will themselves regret.

whrrnr f ftp ar M jtf 

3rw?:f?JTT qxitw i

(Some  Hon,  Members:  Speak  in
English). There is no question of com
pulsion. I can speak both in English 
and in Hindi.

Sir, I take the privilege this after
noon to  speak on this  resolution. 
Though sitting just in front of you, 
I have tried many times to catch your 
eye but I regret I could not. Of course, 
it is not the fault of the Chair. I am 
very much thankful to our old friend 
on the  opposite side that  he has 
brought this resolution and he could 
top the ballot. I put one question to 
the House and that is, *Is there any 
Member in this House who is of the 
opinion that there is no corruption in 
the country and no measures are re
quired to check it?*  Of course, our 
ways of dealing  with them might 
differ.  But on this point  we are 
agreed, whether on this side or On that 
side, that corruption  either in the 
form of illegal gratification or some 
way of taking bribe, is going on. I 
have gone  through all the amend
ments that have been tabled. I find, 
topping the list, that a friend of mine 
here on my left side has suggested 
that there should be a Commission of 
21 members  which can go into the 
matter and investigate and find out 
whether it exists or not. I wpnder, is 
it still time to go into the question 
of whether there is corruption or not 
in this country. Should there be any
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Commission? It is just a wonder to 
tne. Many friends l)ave talked in the 
Press and on the platform outride this 
House and I was eager to get a chance 
to speak to my elder statesmen who 
are reigning over the destiny of our 
country to find out what is going on. 
I think  everybody in this House is 
convinced or should be convinced that 
there is corruption not in one depart
ment but all round. Of course, I do 
not Indict all officers. There are honest 
officers too.  Nonetheless, it is  true 
that due to some of these officers in
dulging  in  corruption  and  undue 
accumulation of wealth thereby, our 
morality is going down.  It is often 
said that not  only are Government 
officers corrupt, but even non-officials, 
men who are engaged in public affairs, 
are also corrupt and the common man 
is also  corrupt. Granting all this, 1 
want to ask this House one question. 
If we cannot control our officers, who 
are very few in number, how can we 
expect to control the common people, 
who are crores and crores in number. 
You can very well give lectures from 
a platform, but when you are charged 
with the  responsibility for carrying 
out controls, you also indulge in black- 
market.  Then, what is the good of 
your speaking to the people at large? 
I for one am prepared to admit that 
some of us here, and some of our 
friends outside this Parliament 'may 
be accumulating wealth, but my ques
tion is that if we cannot check the 
officers who are accumulating wealth, 
how can we expect the common man 
to behave in an ideal fashion? It has 
been said that there are laws which 
debar officers from buying immovable 
property  and even if I agree  that 
there are such laws, we find that in 
actual practice, they  are not havuig 
the desired effect. The provisions are 
not implemented  and the laws are 
thrown into the waste paper basket 
or they remain dead letters.

When we mention these things to 
our elder statesmen, they ask us  to 
give them instances.  I want to tell 
them to go along anywhere, and they 
will discover numerous cases. Every
body knows who is who and what is 
what.  We know that ‘A’ officer has 
done this, 3’ officer has done that and 
‘C' officer has done the other thing. 
Even ordinary civil supply inspectors 
drawing Rs. 150 per month go about 
well dressed  in the best  available 
clothing and they go  about only in 
Chevrolet cars. What more proof do 
you want?  We can only point out 
these things. We all know that these 
things ar« happening. At least, I from 
my inner  heart can say that:  these
things are going on.
3fl7 PSD

Now, China  under Chiang-ki-Stek 
was a  country of black-marketeerŝ 
but the same China under Mao Tse 
Tung i£ a country of brave fighters 
and nationalists. Similarly, we Indians 
should remember ̂that under Mahatma 
Gandhi we could wrest our freedom 
from the hands of the Britishers who 
were well equipped with machine guns 
and sten guns. It is therefore up to 
our leaders to try and root out these 
evils. Pandit Jawaharlal Nehru is not 
only the supreme leader of our coun
try, hfe is not only the Prime Minister 
of India, he is not only the head of 
the strongest political organisation in 
the country, apart from all these, he is 
the  man  about whom there  are 
romances. (An Hotl Merriber:  Rom
ances?)  My hon.  friend, being a 
lawyer,  may  interpret  the word 
‘‘romance” in a particular way.  He 
has got romance all around him. But 
I was saying that Pandit Jawaharlal 
Nehru is not only the Prime Minister 
of this  country, but he enjoys the 
popularity of the masses. Therefore, I 
have still  some hope left that  we 
would be able to curb these evils of 
corruption and bribery.  I am sure 
that if Government makes up its mind 
to do so, it can  stop these things. 
One of our friends asked how we can 
do it. Of course, I do not want that 
we should go on shooting people. We 
know of a particular  country where 
hundreds and hundreds of people have 
been shot. We know what the effect is. 
Many of our friends go to that country 
and come back entirely changed. If 
we were to import those laws into our 
country, then hundreds and thousands 
of people working in the Secretariat 
and elsewhere will be brought to book. 
I do not want that. I only want the 
Government to show to the people that 
they are alert and they are determined 
to put an end to this corruption and 
unfair accumulation of wealth. If two 
or three persons who are guilty are 
brought to book, we will be able to 
effect a great improvement. It is not 
a question pf mass shooting or mass 
imprisonment.  It is a question  of 
showing determination and creating m 
right psychology in the country. At 
present, whenever we take up these 
cases, we are at once told, “Look at 
the officers and see how they are act
ing”. So, if you want to end this cor
ruption, you should strike at the top. 
If you are not prepared to do that, it 
is no use sitting in this Parliament 
‘ and passing this Resolution.  *

My final conclusion is that there are 
no two opinions in this House about 
the existence of corruption. By bring
ing forward this Resolution, I think 
what my hon. friend intends to do is 
to induce the Government to proclaim̂
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**We shall allow this only thus far and 
no further.”  He wants the Govern
ment, I think, to create this psycho
logy in the country. I am sure that 11 
this policy is pursued with determi
nation, we can put an end to these 
evils. ^

Shri Raghuramaiah (Tenali): At the 
very outset I may say that I do not 
think there are any two opinions on 
this question of corruption. If thjre is 
one thing on which we are all agreed, 
it is in regard to the rooting out of 
this evil. Corruption has corroded our 
public life. It has destroyed and is 
destroying our social values. But I 
would Uke to remind you that a pro
blem like this can be dealt with only 
on a national level, and political ex
ploitation of it should not be tolerated. 
I suppose.  Members of the Opposi
tion—if they are keen on this ques
tion—would lend a helping hand and 
try to root out corruption, whether it 
is at high levels or at the lower levels.

jShri Saraagadhar Das: That is why 
ail Opposition  Member has brought 
this resolution.

3 P.M.

Shri Baghnramalah: I shall tell you 
why I say that it should be dealt with 
at a national level. I shall give you 
tone or two very  interesting cases 
which happened when I went round 
my constituency some time ago. People 
came to me and said that they wanted 
some fair price shops to be opened. 
I  asked  them  what  the  trouble 
was.  They told me, “Well, Sir, we 
went to the Deputy Collector. He was 
willing to do it and he said he had 
passed orders. We went to the office...” 
1 asked them what  happened then. 
They told me that the particular clerk 
was one who had been speaking so 
much against corruption during election 
time—of course  outside the office— 
(and I believe, my information is not 
beyond correction). This î based on 
what those people told me. They also 
said that that man was one ̂ ho voted 
lor one of the parties who have their 
spiritual  attachment to some  other 
coimtry. That man wanted Rs. 20 to 
issue the order. Another instance, Sir, 
I can give you. It is a case ol a gentle
man who attacked  congressmen as 
blackmarketeers on the election plat- 
lorm, went about from place to place 
haranguing people on that issue and 
when he  became President ot the 
District Board, he befean takihg money 
like water and that from petty school 
teachers for transfers!

fihri S. S. More: Hang him

Shfi Raghvramalah: To say, there- 
lore, that the rulî classes are guil̂ 
ol this is  defamation of the worst 
type. It is a matter  which must be 
dealt with at a highly patriotic and 
national level, without regard to party 
affiliations. There can be no two opi
nions on that.

I am not one of those who consider̂ 
that a man however highly and emi-" 
nently placed he may be should be 
sacrosanct or free from impeachment 
for corruption. He must be brought to 
book. But how are you going to do 
it? Not by making a political issue of 
it. My hon. friend Mr. Sarangadhar 
Das mentioned about Mr. Prakasam’s 
allegations against the members of the 
Mîdras Ministry. I happen to know 
some of them very intimately. And, 
Sir, people who live in glass houses 
should not throw stones at others. I 
am not here to hold brief for anybody 
or any party, but the  charges that 
were levell̂ against the  Madras 
Ministry were enquiried into by no less 
a  person  than Pandit  Jawaharlal 
Nehru—the very embodiment of inte
grity—and  he had acquitted  them 
honourably.

Dr. N. B. Khare: The cat is out of 
the bag now!

Mr. Depnty-Speaker: Hon. Members 
must be allowed to proceed. Nobody 
interrupted when hon.  Members on 
this side were speaking. Why should 
there be so much of impatience?

Shri Raghuramaiah: I would request 
hon. Members on the other side not
to be so  sensitive to some  slight 
criticism  made of them.  We have 
borne many a criticism: I think it is 
up to them to bear a part at least 
because they too are a part of the 
national life of this country and cor
ruption is a thing which has contami
nated all.

I entirely agree that something must 
be done; but as I have already said 
the question is “what is to be done?”
I am not one of those who consider 
it advisable or practicable to under
take an  Investigation of the nature 
suggested in the resolution and I will 
say why. The resolution requires in
vestigation into the property of every 
officer appointed imder the Constitu
tion and the property of every relation 
of theirs and the word “relation” has 
not been defined. It says “members of 
their family”.  I suppose in  Hindu 
joint families you can find sometimes 
even two hundred members. Are you 
going to bring all of them to book? 
In that case no respectable and honest 
citizen would enter Government ser
vice. Do not make everybody guilty. 
Whenever there is an allegation against
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an officer, by all means enquire into 
it, impose . upon him the  highest 
penalty if he is found guilty and see 
that he  does not get out  of the 
clutches of law. I think we must find 
out some method of doing it and I 
have got a few  suggestions towards 
the achievement of that objective.

In the first place I quite agree that 
even Ministers of Government should 
not regard  themselves as  immune 
from prosecution in cases of corrup
tion. But I would suggest that per
haps a convention  should be estab
lished  that whenever any  serious 
allegation is  made by a responsible 
person against a Minister, investiga
tion should be  made by no less a 
person than a Judge of the Supreme 
Court  and there must be  a high 
penalty if the charge is proved. I have 
known certain officers of Government 
who have made fortunes.  I do not 
wish to say to which party they belong. 
They belong to various parties. Some 
of them are about to retire, or even 
resign. They say: “Very well, now you 
can carry on the investigation against 
me. After all what are you going to 
do? You are going to retire me. I am 
prepared for  compulsory retirement 
or suspension. I do not mind. I have 
had my fill.” In fact, there are some 
officers who have refused promotion 
because the present position in which 
they find themselves is more lucrative. 
Therefore, more severe penalty than 
mere departmental action should be 
laid down and that I think will meet 
the ends of justice. If the guilt of 
any officer accused of the offence of 
corruption  or  maladministration  is 
proved, the entire property which he 
has illegally acquired should be for
feited. I think that would meet the 
needs of the case.

There is another point in the case 
of Government servants. The House is 
no doubt aware that the Tek Chand 
Committee has recommended that they 
should be dealt  with by a separate 
departmental tribunal and their report 
refers to the experience in Madras. I 
may tell you, Sir, that the experience 
of Madras has been quite wholesome. 
The  difficulty which many  of the 
officers who  conduct investigations 
against  Government  servants  and 
others who have been charged with 
corruption,  are faced with  is this. 
Recently there was a case being in
vestigated by an officer and I asked 
the officer: “What is the trouble, why 
are you not making much headway?’" 
He said: “Our trouble is we have to 
go before a court of law and the court 
of law requires very strict and strin
gent evidence. We are not in posseŝ 
sion of it.” “Why, what is the partl-
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cular difficulty you are faced With?'*
I asked. He replied:  “I have found
four "or five Account Ledgers of some 
so-called respectable business men and 
there were debits to the tune of about 
Rs. 50,000.” When I ask̂ them ‘what 
has happened to this mott«>y’, they said 
that they liad lent it to tiaat officer 
and were still unable to get it back. 
Of course, it is well  known among 
circles close to the officer concerned 
that it was not a loan at all, but some
thing of an underhand nature.  But 
the difficulty is if you produce that 
evidence before a court, the court will 
not accept it. They want complete and 
satisfactory proof, beyond all possible 
doubt. That is not possible in many 
of these cases.  Therefore, we must 
have a special tribunal consisting of 
judicial or ex-judicial officers before» 
whom cases dealing with officers should 
be placed and they would be in a posi
tion to render justice which it might 
not be possible for the courts of law 
to render with all their cumbersome 
procedure,  complicated  matters  of 
evidence, etc.

There is another suggestion which 
I would like to make. No doubt Gov
ernment servants,̂ when they enter 
service are required to give a list ol 
their immovable  property and they 
do so every year also. But I suppose 
that with the advance of business in 
this country, there is more property 
in the shape of movable property than 
immovable property. There seems to 
be no method or means of checking 
the movable property which might be 
possessed by  officers and I would, 
therefore, suggest for the consideration 
of Government that they should make 
it incumbent on Government servants 
not only when they enter service, but 
from year to year* to show the extent. 
of movable property acquired  by 
them and to account for every pie of 
it. If these measures which I have 
suggested—in the  case of high per
sonages appointed under the Constitu
tion, an investigation by the Supreme 
Court and in the  case of ordinary 
Government servants a declaration of 
their movable property and,, a trial by 
an administrative tribunal—are taken 
we would have gone a long way to root 
out corruption.

I have got one more suggestion.
Allegations are easily made—as those 
referred  to  by  my  hon. friend
Mr. Sarangadhar Das regarding the* 
Madras Ministry.  Sometimes allega
tions are made just for political pur
poses. There must be some guarantee 
that that sort of thing does not hap
pen. I would submit, Sir, that the only 
way to ensure it is to make section 
211, I.PJC., applicable to those bring
ing baseless, malicious and defamatory.
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[Shri Ragburamaiah]
charges.  Section 211 now refers to 
charges made in a  criminal court. 
Well, some legislative measure is per
haps necessary to make that section 
applicable to the cases we are now 
dealing with.  I know, Sir, of many 
cases where just because an officer is 
about to be promoted, or just because 
a public man has got the fortune of 
being in a ministerial position, anony
mous letters are  sent to spite*and 
humiliate him. We must put an end to 
that practice. Otherwise, public life will 
become simply impossible. It requires 
only a piece of paper and a pencil to 
write an anonymous letter and the 
sender loses nothing. I would suggest 
that no action  should generally be 
taken on anonymous letters d̂ when 
a signed petition comes action should 
be taken on the lines indicated by me. 
But we should  avoid this kind of 
annoyance  to  respectable  citizens, 
respectable members of the services 
respectable  Ministers, and I  would 
here pay my tribute to the great public 
men and public women of this country 
who are manning the various Minis
tries and who have shown that cor
ruption is a thing which cannot be 
tolerated.

At the very beginning I appealed to 
my friends to make this a national 
issue. I do not know why they are 
feeling so sensitive when I talk about 
the honesty and integrity of some of 
our public men and why they are so 
boisterous. If that is the way they are 
going to deal with this problem-it will 
never be solved. If we want a real 
solution of this problem......

Mr. Deimty-Speaker: The hon. Mem
ber, quite  unwittingly I am  sure, 
applied the epithet to women also.

Shri  Raghnramaiah:  I wanted to
give them a good status.

I would once again, Sir, appeal to 
the Opposition to  co-operate in this 
matter and not to make it a political 
issue, to deal with it on national lines 
and to see that the evil  which is 
corroding our public life and which as 
Mr, Sarangadhar Das himself said,'lxas 
been spreading even to our rural areî, 
should be rooted out lock, stock and 
barrel.

Shri Sarangadhar Das: Sir, I did not 
say anything about the Madras Minis
try.  What I said was that  certain 
allegations were made by Mr. Praka- 
,sam and one of the highest personages 
pf the Congress said that it had hap
pened in Bengal and Bihar. I said this 
Was  wrong. I did not go into  the 
merits of the allegations made against 
the Madras Ministry.
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Hr. Depuly-Speaker: Shri Anandan 
Nambiar.

I would like to say that hon. l̂em- 
bers should try to raise the level of 
the debate. Many things can be said. 
We need not use language which need 
not be used.  There is enough of 
material on this  subject.  Therefore 
I would urge upon all hon. Members 
with caution' and  restraint  to  say 
things which must appeal  to every 
section, to whatever party they might 
belong. .

Shri Nambiar (Mayuram):  Sir,  I
thank you for the  opportunity you 
have given me. It is an irony of fate 
that we had these two subjects today: 
during question hour we had a ques
tion about one senior officer, and im
mediately after  that,  within  five 
minutes, this matter about coriuption 
and how public life is to be purified 
came up. We also heard the case ot 
ex-officers whose  representative  is 
here, of course in some other garb—- 
my predecessor who spoke just now. 
We heard their case also. It is an 
irony of fate that all these  things 
were put together today. Sir, I sup
port this resolution..............

Mr. Deputy-Speaker:  I think the
hon. Member was also a clerk once.

Shri Nambiar: Yes, I was. But I 
was not a Gazetted officer.

Mr. Depnty-Speaker:  I would i;rge
upon hon. Members not to refer to 
Members of Parliament at all here. It 
is rather  embarrassing.  The  hon. 
Member has come as a  Member of 
Parliament. He held an exalted posi
tion—̂ Mr. Raghuramaiah—he  resign
ed it and came here. The hon. Mem
ber on this side also was in the Rail
way Service. He has also come here. 
Today he is an hon. Member of the 
House. Therefore it is no good say
ing such things. If the hon. Member, 
Mr. Raghuramaiah, has got a chance 
of personal explanation he will sayr I 
resigned as a Joint Secretary, look at 
this man, he was only a clerk. There
fore it is wrong to enter into such 
matters as this when there is enougih 
material outside this House to draw 
upon.

Shri Nambiar: I was saying it is an 
irony of fate..........

Mr. Deputy-Speaker: Nothing is an 
irony of fate. It is a blessing to this 
House that the hon. Member is here.

Shri Nambiar: What I wish to sub
mit to you, Sir, is I do not want to 
accuse all the officers, at random. But 
I would bring certain relevant  facts
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to your notice so that I can prove the 
case which has been well brought out 
by my hon. colleague, Sardar Hukam 
Singh. I can do so with Government 
records  at  my  disposal.  Certain 
questions standing in the name  of 
Mr. A. K. Gopalan were answered on 
the floor of this Parliament  on the 
2nd June. He put a question (No. 364) 
about the police investigations in the 
case concerning  certain fertilizer
scandal. And the reply came:  “One
oflflcer has already been dismissed”. 
Nothing more W03 done.  No  prose
cution was launched against him. Here 
is another case.  That too  was  re
plied on the floor of this House on the 
2nd June in answer  to  question
No. 365 about certain deals that the 
Grovemment of India had entered into. 
The reply was;  ‘The Government of 
India have not placed orders for any 
consignment of  tractors recently.”
And a particular  company known as
Pashabhai Patel and  Company  was 
mentioned.  This company was con
nected with one of the hon. Members 
of this House, or Minister, well placed 
in society. And nothing was done in 
that case.  Here is another case.  It 
was answered on the floor  of  this 
House on 3rd June in reply to question 
No. 411 concerning the purchase  of 
certain anti-tank grenades. And  the 
answer given was: ‘*It would not be
in the public interest to give an indi
cation of the size  of the demand. 
These are not  ordinary  marketable 
commodities  for  which rates  are 
quoted openly by manufacturers.  In 
such cases prices have to be specially 
negotiated’*. A scandal goes on, lakhs 
and lakhs of rupees  were  swindled, 
and nothing was  done.  These  are 
cases which were referred to on the 
floor of this Parliament and answered.

I can quote you cases which came 
out during the course of the Estimates 
Committee’s  Report  about  the 
Damodar Valley  Corporation.  Here 
the Estimates Committee  says:  “It
was the experience of the Committee 
that the houses that had been construct 
ed for the  displace'd  persons  had 
given way before they  liad  been 
occupied by the persons  concerned”. 
Here it would be  seen  how the 
contractors  swallowed  the  money, 
because before the houses were even 
' occupied they gave way. How could 
that be? These are facts referred to 
in the Estimates Committee’s Report.

About the Damodar  Valley  Cor
poration a report appeared  in  the 
presŝ —I can place it on the Table of 
the House, if you require—that the 
D. V. C.  has  placed  orders  for
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Rs. seventeen crores, and  of  this 
Rupees eight crores have  gone  to 
the International  General  Electric 
Company of America for  the  pur
chase of Power House materials. Out 
of Rupees Seventeen crores,  Rupees 
eiglit crores go there! And who have 
entered into these agreements? These 
are facts. They came in the papers. 
Nobody has hitherto made any efforts 
to go into this matter and enquire.

I can also show you another case. 
Of course there may be differences in 
this. But the point is it appeared in 
the paper in bold letters. I may be 
permitted to read it out:

“Stfory of  Mahatab’s  Millions: 
Huge conspiracy  unearthed: 
Calcutta Businessmen involv
ed:  Vital  documents seized
by Government of India.”

This appeared in the paper in bold 
letters.  A question was put on this 
matter. The reply came: With refer
ence to your Starred Question so-and- 
so I am directed to request you  to 
furnish the press cuttings referred to 
therein. The press cuttings were sub
mitted.

These are the cases. Therefore, if 
anybody on the other side were to say 
that we ar̂ creating a case out  of 
nothing or that we are making poli
tical capital out of it, it is absurd--I 
have to say—because we do not want 
to make political capital out of these 
cases. Thiff is a social evil. This is 
an evil which no man with any sense 
of honour will tolerate. We want to 
fight it out with all the power at the 
disposal of the nation.  We ^̂-Ĵnot 
merely say that the  five ĥundred 
Members here alone must flght it. We 
say that the entire nation must ngnt 
against corruption.  And  we. say: 
you must not spare your officers. That 
is all.

I have another case on the Railway 
side. I have a newspaper cutting here. 
It is in Tamil and I m ay be permitted 
to read that portion. I 
it. This says that a particular p̂son 
W9S asked why  ̂d id  not̂ apply tor̂a
post in the Perambur workshop̂ And 
the reply he gave was: I have only
sixty rupees. For the post 
I must give hundred or hundred̂ 
fifty rupees; how can I apply.

This appeared in a “f̂spaper. Here

and
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me, ih)m Mr. Kalyana Sundariam, who 
is a Member of the Madras Legislative 
Assembly, to the  General  Manager, 
Southern Railway stating,  “this cot* 
ruptioh is going on for recniitment, 
for Heaven’s sake, stop it, do some
thing you can”. I can quote several 
instances. We are not speaking on the 
resolution in the air nor are we simply 
making allegations.  What we submii 
is that this matter must be fought. 
When you fight, you wilTliave to take 
the public into confidence. Now what 
do you suggest? Of course, I have to 
request Mr. Hukam Singh to accept an 
amendment, if possible, that  people 
may be allowed to come  voluntarily 
and give evidence without any fear or 
danger to their safety and  to their 
living.  Otherwise  what  happens? 
When a particular person comes and 
gives evidence against a Police Inspec
tor or a Police Superintend̂t, he is 
beaten or he is  punished. Or,  the 
higher authority dismisses him.  I 
find it so haî ns. Small officials are 
picked up. A booking clerk here, a 
station master tĥe. Everytime he is 
punished, you can hear some news, 
'̂ Booking clerk punished for receiving 
bribes”.  Where is the whole Depart
ment, the Traffic  Department?  The 
higher authority is doing so but there 
will be no enquiry with regard to the 
Engineer who is corrupt or the Dis
trict Superintendent who is  corrupt 
but there will be an enquiry  and a 
punishment for a chaprasi. They want 
Just to show to the people that they

m acting against corruption. Corrup- 
means punishing a bookihg clerk 
leaving the. D.TJ5. This they do.. 

For instance we had a case in Travan- 
core-Cochin.  No less than a person, 
my hon. friend who is sitting on my 
right Mr. Sreekantan Nair, brought 
some allegations against a Minister in 
Travancore-Cochln saying that money 
was received by him to suppress  a 
strike in a  particular factory.  This 
came in the form of a resolution in the 
Travancore-Cochin Assembly on SOth 
October 1952. Other than punishing 
that Minister and starting an enquiry, 
what happened?  AH the members of 
the party to which this hon. Minister 
belonged joined ‘ together—I may be 
permitted to use the word ‘'conspiracy” 
—conspired against the Slate and the 
people and voted it down.  I submit, 
Sir, this is political vindictiveness.

Depnty-Speaker:  Hon.  Mem
bers must remember that they belong 
to the Parliament here. Other hon. 
Meitibers who belong  fo the  State

Legislative Assemblies are also  re- 
presentaUves of the public. We have 
no right to criticise those Members. 
They are sufficiently in a large num
ber.  They can take care  of  them
selves.  We have  22 States  with 
Legislatures,  If they take  the  cue 
from the hon. Member’s advice here 
and everyone of them goes on opposing 
all of us here in the Parliament, it 
will be endless. Under the rules it is 
said that the conduct of any Member 
of a State Legislature or  of  any 
Member of Parliament ’shall  not be 
referred to here.

Shri Nambiar: Here is another case. 
I am not referring to Ministers. Here 
is a letter signed by one Mr. Ganesh 
Prasad Agarwal, General Manager of 
certain Arm in Rewa, addressed to the 
Lt. Governor of  Vindhya  Pradeish, 
Mr. Santhanam, dateĉ Rewa  the 5th 
July 1952, a cyclostyled one in which 
the text book case of Vindhya Pradesh 
is taken up/ Unfortunately a Minis
ter is involved in this—I do not know 
what his portfolio is. He has narrat
ed the full facts. I diall  place  it 
before the House. Let the hon. Mem
ber see. Here is a case. Of course, I 
will never be permitted to narrate the 
entire details of the case but I can say 
this is a fact̂ This is a  published 
document. If things are taking ,«?hape 
like that everywhere, what is the step 
that we are going to take? I know, of 
course, that today the brute majority—
I may call it like that—may throw 
this resolution but what is the alterna
tive that they suggest? Here, the hon. 
Member on the other side,  Mr. Jha, 
made a very good case and he is the 
person who wants to see  that the 
elders must at least open their  eyes 
and see things. The ears  of  the 
people on the Treasury benches  are 
so bad that they cannot hear. It is 
certain that they cannot  understand 
this. We have  no  other go. The 
people will give their verdict. What 
is to be done? How are you going to 
improve the society? Are you  going 
to feed the people?  How are  you 
going to feed people who are starving, 
who lead tiny lives? Therefore, here, 
it is not a matter of policy or it is not 
a matter of prograrjme for  a  long 
period.  Here people want something 
better. Therefore, I suggest that such 
cases when enquired into should be 
reported to this House.

I would add, if Mr. Hukam Singh 
will allow me, to move an nmendment 
that there must be a  Tribunal,  a 
standing Trtbimal in every State and
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for the Centre as well. In that Tribu
nal, non-offlclalB, representatives of 
orĵanisations with long-standing tech
nical as well as good tradition, political 
career, should be  appointed.  They 
must periodically meet and take  up 
cases and invite every sort of evidence 
to come in.  That Tribunal must go 
into each case and must punish with
out reference to a court. My friend 
who spoke just before me suggested a 
court bureau.  He  requires  many 
other paraphernalia. If that Tribunal 
is dissatisfied it may make a reference 
about the case on the floors  of the 
Legislatures and then punish..............

Mr, Deputy-Speaker:  I thought the 
hon. Member's party was against such 
a kind of Tribunal and  wanted  a 
court.

Shri Nambiar: No« Sir.

the
Mr. Deputy-Speaker: Especially 
le Preventive Detention Act........

on

Shrl Nambiar: That is different, Sir. 
This Act is different.  The Detention 
Act is used against the workers and 
peasants and their organisations. When 
there is, a strike 150 or 200 people go 
to jail.  When there is a strike con
templated or thought of or even before 
that, the man gets into the jail. That 
is the position because I have my own 
experience. I submit thaf position is 
different from this position. There 
must be a Tribunal and that Tribunal 
must have representatives  from all 
organisations. That is a popular or
ganisation. If such a  situation  is 
created then there is a chance of 
eradicating such corruption. Towards 
that end we must try. Therefore I 
request that  such  an  amendment 
should be accepted. I appeal to the 
other side. My appeal may not have 
much weight because they are not pre
pared to hear. They are not even pre
pared to hear the voice of the people 
outside, let alone my voice here. That 
Is why they are reaching their doom 
minute by minute. Therefore let them 
at least realise that  there  was a 
youngster shouting inside the Parlia
ment. After ten years they will,  of 
course, think, “We had an opport̂ mity 
to change ourselves, we were foolish 
enough, tei us at least think that this 
is not the way  and we  shall  go 
forward”.

Shri Gadga (Poona Central): Sir, I 
thought that this debate would take a 
particular course; it has so  taken. 
From what I heard from the speaker 
who had just finished, he said that only 
petty ofilclalB were  prosecuted  and

nothing serious was done by Govern
ment. I might inform the hon. Member 
that between the years 1947 and 1952, 
end of June, 118 Gazetted officers were 
prosecuted and 21 cases are pending 
and- 37 convictions have b̂ n secured.

Dr. N. B. Rhare: Highly commend
able.

Shri Gadgil: That is so far as my hon. 
friend’s accusation against the Govern̂ 
ment for prosecuting petty officials was 
concerned.

As regards the overall position, I 
might inform the House that in the 
year 1949, the Special Police investiga
ted 576 cases, launched 396 prosecu
tions and the convictions were 155. In 
1950, the corresponding numbers were 
362,* 169 and 40; and in 1951—219, 102 
and 17.

Pandit Thakur Das Bhargava (Gur- 
gaon): What about the States? There 
have been many convictions then.

Shri Gadgil: This is so far as the 
Centre is concerned. There are other 
steps which are being taken and have 
already been taken by the respective 
State Governments.

My hon. friend Mr. Nambiar referred 
to the Fertilizer scandal. Probably he 
is not aware of the fact that two officers 
and two members of the particular 
firm are being prosecuted. He also 
referred to some tractor business and 
other matters. I have some knowledge 
about it. The matter is with the Gov
ernment. A report in that connection 
has been received.  ^

This, as one of my  hon.  friends, 
Mr. Raghuramaiah said, is a question 
m which every section of the House is 
mterested. I was very much pleased 
with the way in which the Mover  of 
the resolution made his speech. I en
tirely agree with the spirit which, I 
assume, has actuated him  in moving 
this resolution.

K is willing,
but the flesh Is not.

Shri GadffJ: I hope my hon. friend 
will not jump hke a jack in the bos 
every minute. ^

.  There are certain evils whirh arc iui- 
plicit in the social organisation  and 
they are there, unless the entire or
ganisation of the society is completely 
and radically changed. These evils of 
corruption and prostitution are as old 
as God and the yonder hills. It doe.<« 
not mean that we should do nothing tn 
either eliminate it and if that  is not 
possible, at least lo limit it. This ques
tion has something to do -««̂h thelQous-
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titution of any particular country. It 
inay  be  that  where  Government 
Sovems least and is merely a police 
State such cases are few. VThere we ex- . 
pect the  Government to extend its 
activities* that it must not only re
main a police State, but that it must 
be a welfare State, and that it must 
concern itself with production, distri- 
l>ution, trade and other matters,  the 
-entire field of Government is so big 

such things are likely to appear 
on a larger scale. At the same time, it 
should be the business of every citizen 
and every legislator to see that the 
ĥole thing is reduced to as little as 
3>ossible.
This is not a problem which is  a 
special problem with our  country. 
But, it is a problem which is To be «een 
in every democracy.  In fact, popular 
Government  and goo'd  Government 
sometimes are contraaictions in terms.
In every Parliamentary democracy, as 
is ours, there must necessarily be two 
parties. When we were only one party, 
nominally, last time, fhere was a criti
cism that there is no Opposition, and 
that the Government is not following 
the right lines and some of our friends 
here, in the field of election stated, if 
for nothing else, at least to constitute 
some Opposition, leT some of us be re
turned to Parliament. In other words. 
Parliamentary democracy can function 
with efficiency if there are at least two 
parties. Everybody knows fTfet patro
nage is the life-blood of a party. I am 
not predicating this of our  country, 
l>ec<;use we have yet to go a long way 
to that. We are at the initial stages 
of democracy. If it is a question that 
a party cannot live, cannot sustain its 
activities without some sort of patro
nage, it follows that the administra
tion is bound to be influenced by some 
political consideration. Democracy is a 
luxury of freedom to be paid for by 
high administrative cost  with  poor 
administrative results.

Baba Eamnarayan Singh  (Hazari- 
bagh West): Do away with democracy.
Shri Gâil; Administrative favour

itism is the result of political favour
itism. In a country where offlcers are 
changed as a result of elections, there 
is greater scope for corruptions and 
nepotism. Fortunately for us, in this 
country, administrators  are recruited 
imder a system, which you may call a 
system of merit and not a system of 
patronage. Therefore, what we have to 
' do is to  see that  some permanent 
changes are effected in the system of 
administration so that when we start 
oil a career of democracy, let us com
bine democracy with good Government.
Of course, it is a very difficult task; 0
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but I do not think it is an impossible 
task. Therefore, in the first place, we 
must insist that everybody who is re
cruited in Government service must be 
recruited through the open door  of 
competition and only merit should bê 
the criterion whether it is admission in 
the cadre or promotion. Nothing by 
way of political influences or provincial 
influences or  communal infiu»ces 
should be invoked, in order to change 
certain inequalities or alleged  injus
tices to this region or the other. The 
administrators must be good  and I 
think that that is only possible by a 
properly organised civil service. In that 
I include everybody from the lowest 
clerk right up to the Secretary.

An Hon. Member: And the Ministers.

Shrl Gadgll: In this there is still scope 
for improvement in this country.

What is the ideal of a good civil ser
vant? Industry, integrity and anony
mity. He must remain completely out 
of the glare of publicity and must do 
his work. At the same  time, there 
must be a proper initial incentive and 
a continuous incentive for him through
out his career. He must not live in 
conditions of poverty or made to live 
in such a manner as to incr<Sase his 
temptations in a general way. There
fore, we must see that they are pro
perly paid. At the same time, we must 
see that if they do not act up  in the 
right spirit, they are properly punish
ed. Therefore, I welcome the  idea 
contained in the resolution that every 
civil servant, every Minister, every
body who has got anything to do with 
administration, should, as he  enters 
office, make a declaration of his movia- 
ble and immovable property, and when 
he leaves it, he must also make a de
claration of his movable and immovable 
property. At the same time, we must 
draw a distinction and see that we do 
not create an atmosphere of suspicion 
and man-hunting. You must not pre
sume that every civil servant is bad; 
you  must  not  presume  that 
he is also  good.  Therefore,  every 
case must be  .ludged on the merits 
and there should  be nothing tliat 
would make the civil servant feel 
as if he is in a  jail, that warders, 
jailors iand the superintendent, every
body,  is looking at him.  In- that 
atmosphere, there cannot be efficiency 
in the administration. You must invest' 
every officer with a fair  measure of 
discretion. If he goes wrong, he must 
be punished. While  he is exercising 
his discretion, let us trust him; let us 
presume that he is acting nicely, that- 
he is acting correctly. At the same 
time, just as any other person in the 
country, if he commits  oflPences, he
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must meet the punishment as is laid 
down by the law.

Then, what I want to say is that 
there must be some restriction on Gov
ernment servants retiring and Joining 
any other commercial concern. As I 
understand, the present  practice  is 
that they cannot join so far as the 
I.C.S. is concerned, unless they  get 
permission from  the  Government. 
This is something on which I am sure 
Government will apply its mind and 
see that the position that  a person 
occupies in the Government is  not 
utilised for the improvement of  his 
own personal chances of going  into 
commercial  concerns and making a 
big fortune.  At the  same  time,  I 
should also like to see that while we 
insist on the payment of certain emo
luments in Government  service,  we 
must also insist that nobody  iti the 
private sector shall give more -than 
what is in consonance  with  the 
general principles of  the pay struc
ture followed by the Government of 
the day. If that is done, then there 
will be, as we say, equal  pay  for 
equal work, and there will be a sort 
of evenhanded justice  to everybody, 
whether he is in Government sei’vice 
or whether he is outside. That is so 
far as some permanent  solution  is 
concerned, but we are more concerned 
n*ow with what we can do immediate
ly, i.e., by way of prevention and by 
way of punitive measure as was hint
ed by my hon. friend Sardar Hukam 
Singh.

By way of prevention, I think there 
are ways and ways in which the or
ganisation can be improved, say the 
system of granting permits or placing 
contracts.  In my own humble way, 
if that experience has any relevance 
in this House,  I have changed  the 
entire system of contracts,  and laid 
it down that contracts of the value of 
beyond a certain amount should come 
to the Ministry, should be scrutinised 
by a special Committee consisting of 
an engineer who has nothing to  do 
with that particular sphere,  a finan
cial Adviser and  a  Secretary;  and 
further scrutinised with some  inde
pendent help.  Something good  re
sulted out of it.  So, by  changing 
the organisation and the methods  of 
dealing with these things,  I thinJc 
considerable improvement is pv̂ssible. 
But, so long as we live in an age of 
shortage of commodities, such things 
are bound to happen. When .there is 
abundance of a thing like  air, there 
is no blackmarket in it, or questions, 
of permit in it. Therefore, 05 we are 
advancing from poverty  lo  plenty.

from the economy in which there has 
been  all  along laissez-faire  to an 
economy in which there is going to be 
planned production and distribution, 
a higher type of  administrator  is 
absolutely necessary,  and when the 
Planning Ccmunission’s report is pre
sented, the House will be able to see 
that certain standards are laid down, 
and  that  the  new  administrators 
must conform to the new standards. 
What I was pointing out was  this, 
that even in the organisation as it 
exists today, there is scope  for im
provement so that the chances of cor
ruption will be limited, if not elimi
nated.

As regards the punitive s'ide,  the 
figures which I have just quoted show 
that the proportion of convinctions to 
the number of investigations under
taken and prosecutions  launched  is 
not very encouraging.  I would like 
the Government to consider why this 
is so. '

•

Shri S. S. More: Corruption!

Shri Gadgil: May  be.  In  the
absence of any information, I will not 
either confirm or deny what the hon. 
Member saŷ, but the point is that 
if we are really anxious to solve this 
problem,—though some  of us  are 
so anxious about the liberal concep
tion of jurisprudence, fair trial, rules 
of procedure, rules of evidence,  this 
that and the other—we must, in the 
highest interest of the country, in the 
interests of purity of administration 
and its efRciency, just go a little way 
from our accepted notions,  and ask 
the Government that there  shall be 
a special procedure  for  this,  for 
crimes of this type; that certain rules 
of evidence will  be changed;  that 
there will be special Courts  which 
will have nothing to do with the ad
ministration and doing of justice  in 
the matter  of  other  crimes.  The 
thing should be done  expeditiously. 
Trials proceed on for years and years 
together, and then with the help  of 
someone who has some pull either in 
the  Government  or  Parliament, 
matters are never taken up  in that 
light.  Therefore it is desirable that 
there must be a  special  procedure, 
special rules of evidence, not radical
ly inconsistent with the principles of 
evidence as embodied in the  Indian 
Evidence Act, but as are  necessary 
for speedy disposal.  Similarly,  cer
tain presumptions ûst be  drawn, 
and certain presumptions  must  be 
cancelled which are there at present. 
I therefore suggest that these things
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must be done.  And further,  in the 
matter of punishment, there are cases 
in which a mere fine may not be  of 
any help.  It must be complete for
feiture of the property of the  man. 
We must go to that extent. Not only 
that  We must deprive him  of the 
rights of citizenship if necessery,  if 
the crime is so grave and anti-social 
in its charact«̂.

Dr. Simdaram: Tell  them,
not this side.

Shri GadgU: We have beard that
blackmarketeers  and persons imiulg- 
ing in anti-social activities should be 
whipped and be hanged.  Fortunate
ly, God has destroyed the clock tower 
in Chandni Chowk.  Let  us  utilise 
that place for the purpose of meting 
out adequate punishment to some oi 
those blackmarketeers.

This is only one part of the argu
ment. It is never safe or sufflciert to 
tell the people that you must do- a 
thing because of  the  consequences. 
You must not base the compliance oi 
the people with the act merely on fear. 
You  must  convince them that it is 
morally good to do so.—more we need 
it on this side—that they must accept 
the inherent goodness of these laws, 
and if we can secure the consent of 
thfe people at large. I have not the 
slightest doubt that things will im
prove very much.

As I stated......

ghri 8. S. Mote: Have we another 
day for the debate?

Mr. D*»uty-Spealier: It is open to 
the House to carry on as long as they 
want.

Shrt Gadgil: Is my time over? I shall 
sit down, Sir, if necessary.

Mr, Deiwity-Speaker: That is not the 
quesion.  Hon. Member  wanted  to 
know if there is another day.  The 
debate can go on. It is an cft̂oial one, 
and it is open to the House to carry on 
as long as it wants.  Or, if the hon. 
Members want to have a clostire they 
can have a closure.  I am absolutely 
in the hands of the House.  If hon. 
Members want to conclude the debate, 
I can call îoh the Minister. A nurtiber 
of hon. Members want to speak,  I 
have gq̂ their names.

Shri M. S. Oiuropadftswamy  (My
sore): Can we have another day set 
apart for this purpose? .  .

InvegHgaXhn into
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Mr, Deprfiy-Speaker. The next non- 
offlcial day.

Shri GadgU: I have made these de* 
finite suggestions.  So  far  as  this 
resolution is concerned̂ it is so  all
embracing that it really includes every
body from the peon ;o the President. 
That should not be the object or the 
language of any resoluticm. What I 
urge is that there is common ground 
as I understand it at least, as I feel it, 
that  everybody  is  anxious  that 
administration should improve, that it 
must be more pure and more efficient. 
If there are specific cases, I think a 
sort of convention must be established 
that whenever a  responsible person 
like a Member of Parliament Informs 
the hon. Minister for Home Affairs or 
any relevant Ministry and  makes a 
definite statement, surely there must 
be some agency—not  necessarily  a 
judicial agency to begin with, but some 
agency—to which this should be refer
red.  My hon.  friend  Mr. Raghu- 
ramaiah referred to certain matters in
cluding anon)mious letters,  and  he 
said that no notice should be taken of 
anonymous letters. I confess. Sir, that 
I cannot agree with hi:o. In my ex
perience of five years of administra
tion, I used to receive hundreds  of 
anonymous applications, because peo
ple would not like to put their names 
for fear that instead of investigations 
made, they themselves would be prose
cuted. Our citizens have not develop
ed that sort of moral courage as yet. 
There may be many reasons for that, 
but my own experience  has  been, 
applying my mind and some judicial 
experience that I have had, I used to 
sort them out, and where there were 
definite allegations made and where I 
felt that there was a prima facie case, 
I made enquiries, and I might inform 
my friend there that if I sent ten such 
cases for enquiry, in six cases, the re
port came that matters had already 
been properly arranged. So till sUch 
time as our people get the confidence 
that their complaints will be properly 
looked into and the complainant will 
not be harassed. It is necessary that 
when definite allegations are made in 
any anonymous letter,  the  niatter 
should be looked into.  This does not 
mean that every anonymous letter is 
ti;ue. I might give you an instance. I 
received  an  anonymous  letter  in 
which allegations were made  against 
a Superintending Engineer  to  the 
effect that he had built six houses in 
Delhi.  I went through it very care
fully, looked into the Municipal Pro
perty Register, and everywhere,  but 
I found that this particular engineer 
had not had a single house in D^L
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An Hon. Member:
relative's name.

If may be in his

Shri Gadffil: There may be cases .on 
both sides. But the point is that we 
must not exaggerate the evil, and at 
the same time, we must not  under
estimate it either.  If we discuss  all 
'these things, and if any foreigner were 
to look into the proceedings, he would 
carry the impression that India is a 
country in which there are  corrupt 
officials and immoral politicians. But 
that is not the case. No doubt there is 
evil, but definitely I am of the view 
that with the vigilance with which the 
legislators are looking at everything, 
much of it is going down  both  in 
quantity and also in quality. I would 
therefore urge the hon. Members  of 
this House to be very vigilant, on the 
one hand and on the other I would 
very respectfully urge  the  Govern
ment to be more responsive. Where 
an officer is good, not only shield him, 
but protect him and defend him in 
the House. But where it is a bad case, 
that officer must be handled as the law 
requires, and there  should  be  no 
doubt about it. I would rather prefer 
that an officer undergoes the risk and 
comes out honourably, but if there is 
suspicion in the minds of the public, 
it is far more dangerous to the build
ing up of a good administrator; 4t is 
therefore desirable that  some  such 
solution in which the integrity of the 
administration is secured, should  be 
found. If there are bad limbs, they 
should be amputated and done away 
with. I have nothing more to say. 
This is what I have to say, and I hope 
the few suggestions I have made will 
be duly  considered by the Govern
ment.

Several Hon. Members rose—

Mr. Deputy-Speaker: 1 find that as
many as 25 hon. Members have stood 
up in their seats.  I have  got the 
names of about 40 Members who want 
to participate in the discussion.

1 learn from the hon. Minister that 
he wants at least 45 minutes to reply, 
in which case, unless we conclude it 
by 4-15 P.M., there may be no time 
left.  Otherwise this matter may go 
on, and come up on some other non
official day during  this  session, if 
there is one. I want  to know the 
opinion of the House.

Dr. Lanka Sundaram: There is no 
other non-official  day  during  this 
session.

Mr. Depnty-Speaker: In t
this will go over \o the next

that case, 
session.

It is up to the hon. Members to ask 
for a closure at 4-15 p.m., and then the 
Chair will ask the hon. Minister ta 
repfe If, on the other hand, all hon. 
Members want to  participate,  then 
this will go on. That is the situation 
now.

Shri Velayudhan: One hour more we 
can take.

Shri B. S. Marthy; May I know 
whether the Chair will be pleased to 
allot another non-official  day during 
this session?

Mr.  Deputy-Speaker: I have no>
right. The Chair has no right to allot 
another day. It is for the Govern* 
ment to allot another day.

The  Minister  of  Parliamentary 
AfEairs (Shri Satya Narayan  Sinha)t
It will not be possible for Government 
to allot another non-official day during 
this session.

Mn Depnty-Speaker: There is  sa
much of other work. But this is an. 
important matter, where every  one 
would like to put in his word. At the 
same time the time is so short that 
I feel..........
An Hon. Member: We can have five 

minutes more.
Mr. Depnty-Speaker: What can flva 
minutes do?

Shri V. G. Deshpande (Guna): We 
can have an hour more today.

Mr. Depnty-Speaker: I thereforê
feel that the hon. Members.would like* 
to continue this debate.
Several H<m. Members: Yes, Sir.

Mr. Peputy-Speaker: In that case,,
this will go on.

[Pandit Thakur Das Bhargava m 
the Chair]

Shri Raghavachari: I am glad I have 
an opportunity of speaking on this 
resolution and the amendment f which 
I have moved already.
Mr. Chairman: There is so much of 
noise in this House. Order, order  I 
would request hon. Members to kmdlr 
hear Mr. Raghavachari.

Shri Raghavachari:  I was  stating
that so far as I have listened  to the 
debate, I find that no hon.  Member 
has touched the point which I wish to 
stress in the amendment which I have 
moved to this resolution, which seeks 
to add a clause that this inquiry or 
the procedure adopted must be one in 
which members of Legislatures of all 
States should be included, fa  other
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words, the amendment requires and 
desires to enlarge the scope of tWa 
inquiry not only to poor officers who 
might have been tempted, but to all 
those people who tempted them too. I 
ranembcar the hon. Minister  having 
said in the course of an amendment to 
the Indian Penal Code, that the man 
tempted is not so guilty as the tempt
er. My point of view is that most of 
these legislators of all States are the 
people who often times drove these 
officers into these w .̂

Sliri Nand Lai Sharma  (Sikar): 
Question.

Sbii Baghavacliari:  Of course you
can always question.  I will  answer 
the question. It will be this way. We 
find that after democracy and in fact 
after  adult franchise and  elections, 
the representatives of this House feel 
that there is no other way of stemming 
this tide of corruption in the country, 
than that of tabling  a  resolution. 
Fortunately for Mr.̂ Hukam Singh and 
the country, we have an opportunity 
of placing the reactions of the popu
lace before this House. Member after 
Member, if only lie consults his cons
cience. and believes his own ears and 
eyes and also what he has seen in the 
country, has no option but to feel con
vinced that this corruption is rampant, 
ana that the signs of it are to be seen 
almost everywhere. He will see with 
his own eyes people who joined  the 
political organisations with the spirit 
of self-sacrifice and service and lead
ing simple lives, now leading lives of 
prosperity possessing property far be
yond the opportunities of employment 
they have in the country.  Most of 
them are pwple without any occupa
tion which is really capable of earning 
anything. And yet there is a scene of 
their having accumulated  properties 
far t>eyond those other people  could 
with all their labour throughout life. 
In fact that is the thing which people 
see with their own eyes. And during 
the elections, what is it that we heard? 
We heard 'Corruption,  Corruption’ 
from one end to the other. And there 
are reasons for it. 'Ihe hon. Members 
of this House know that it is* because 
all kinds  of legislation  Intimately 
touching the day to day life of every 
citizen have been passed; they are not 
enforced properly, and  opportunities 
are given to petty officers to go on 
fleecing, with the result that there is 
the tempter, and the tempted, and both 
these things are going on. In fact it is 
a case where the people have felt frus
trated in  the  country,  and are 
thoroughly dissatisfied with the kind of 
administration which is being seen al
most in every part of this coimtry. Is
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there really any solution for  this or 
not? , It must be the concern of the 
Government to find  one, especially 
when it now r̂resents an organisa
tion which was wedded  to honesty, 
service, truth and all that. But what is 
it that under the aegis of this Govmi- 
ment everywhere in all States, we are 
finding?  Nothing but corruption. So 
when that happens, and the people 
have had an opportimity of express
ing their opinions in elections,  they 
have  pronounced  judgments.  In 
cases which  were intolerable,  in 
which the majority of them felt that 
the administration was corrupt,  the 
only thing that they could do was to 
neck them out of the Legislatures. In 
fact it has unfortunately not happen
ed everywhere in the country. So far 
as I know, from our own province an 
agitation was made—1 am not draw
ing in name.s—that the  administra
tion was hopelessly corrupt, and the 
people found no redress; the conse
quence was that when the people had 
an opportunity to pronounce  their 
judgment, they said,  ‘You go out.’

4 P.M.

And they sent them out. And what 
does that mean?  It meaps that the 
disease is everywhere.  The Govern
ment or this organisation under  the 
aegis of which the country is being 
ruled, is unable to control this thing.

Again Sir, you please see  ^̂hat is 
the cause of the fall of this organisa
tion, Congress—to which all of  us 
belonged—in the estimation and res
pect of the people? The real  ciiuse 
was that man after man  who was 
interested in the purity of administra
tion, man after man who joined it to 
serve the country was  elbowed out 
and necked out. People who came to 
have opportunities of serving  them
selves. and not the  country,  were 
placed in places  of  responsibility. 
Here why I have been  anxious  to 
stress that the legislators should  be 
brought within the scope of this  in
vestigation Is because my own experi
ence and Impression is. that most of 
the officers under the old tradition— 
leave alone small, petty people, It may 
be a few this way or that way and 
the harm that they would do is not so 
much to the country—̂these  higher 
officers who in the beginning tried to 
retain the integrity  of the  service 
were interfered with at every stage 
by the Ministers.  They  compelled 
these officers to do ĥings their ô n 
way, and those who  protested were 
sent out. They found (heir  protests 
of no consequence.  Some of  them
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who had the guts did resign and get
out. But very few can be expected in 
this poor country to take that risk. 
Every day they find they are  inter
fered with. A  ’phone  call  comes: 
Tlease do this, Mr. Collector’. There 
is nothing on paper.  The next day, 
if he does not do it, he will be trans
ferred from that place to another.  In 
fact, cases after cases have come  in 
which many honest qfficers  investi
gated and put up cases against rela
tions of Ministers and  legislators as 
they were involved. There are many 
instances; I do not wish to go  into 
those details. Most  of those cases 
were dropped or withdrawn. Suffice 
it to say that the country was so dis
gusted with  the administration  in 
South India that these people were all 
necked out of jobs. And this happens 
once in five years or whenever there 
is a general election. But should we 
allow the people to judge at the end of 
that period and in the meanwhile the 
country to suffer?

Babu Ramnarayan Singh: No, no.

Shri Raghavachari: So it is that a 
Grovernment responsible to the people 
must welcome an occasion  of  this 
kind. It is the good fortune of Sardar 
Hukam Singh to be able to rivet the 
attention of the whole country to this. 
Instead, what is it that we see by way 
of reaction in the  Government.  We 
see an irritation, we see an unwilling 
ness. They say, "You must cooperate; 
you are not doing it”.  In fact, there 
will be no section o'! this House which 
will not be prepared to cooperate in a 
thin̂ of this kind. What is required 
.is that the C3k)vernment must make up 
their mind to root out this corruption. 
If they are not willing to do that, I 
feel most reasonably the  conclusion 
will be that the next time it will be 
Impossible for the  Government  to 
have any voice in the administration 
of this country.

 ̂ aft ^

 ̂̂  ftnjT t,  ?nm?rr ̂ ftr ̂

 ̂  ̂I jtstrfjt

5TVT STSTRFT t

t)  srsrrâ
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aî WT # w ̂  TT̂f,  % arf̂
8T*#'  TTT *rr̂ *n€f

II  ’*ft' n̂war g fti f’sr ?Ffd9

•n̂f %  ’EPR’T f,  «i>l̂ «n€f 

*l>t It simn

W f, 3m ̂  ̂ ^

?̂T t'  f̂RWRT %  t

ft?   ̂TR,  afk 31̂ 5̂7 w

n?  f ft> % ?r  ̂% 'k

%  q̂iT 11  ̂q?

qncTT ft? iJT



1401 Revolution re

5̂̂0 TĴTo <RT]
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FTPTr 'ŵiii *1̂ f I s>TfT ̂ n̂# % ?rrT 

?iw ̂ nTR % ?5R ̂   w  5R# vr 

vnr  f>rr =̂f?# i

5̂*w  % $R?rnr # ̂   ̂%

ftwRT ̂  »rn̂ jt; t #

wtvT

% m  5R  ̂̂  t̂opr: ̂

=̂rf̂ I

jjf  t ̂  ’nt  *̂

 ̂   ^ 3i«r̂ %rjftq ^n: ^

!>#, T̂f?H afk  ̂%T?R?r

R̂t cR<i; «TF5T 11  5rr?rt, ĵr ̂  
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5SRfr % ̂rm rm | arh ?r>rrT% 
aft, arrr ̂  ajm % A 
f w «*>»T ?rr ark ̂r>ft«R tt %  %

T̂?m f  <r?i5 %  ^
«?T ̂"V ̂  arrq 3ft ̂  wm 'rr 

pRTT ̂ % arnr ̂ft  *r̂i ̂ ̂  % 
? wrf  ff I 3t̂ f̂<T %

VTX®r '»i»ioi ̂ t̂RT ̂iT  aRRrt’T
 ̂̂ ̂   ̂31̂ Ir  3I55T

 ̂  ̂ r  R̂ToT t ̂ ̂  ̂  ^

?R>% 5 % f’T 3T?Fî  arra’nfl'
?r 3)’tT  ̂ 11

»T5% Pf fJT îfNpT

aftr ̂ % arfirc 3ft i(̂9Tr- 
W 'M ft t, '3’T  ^ TT# % i^

<wr ̂3TR ft  |, g?T % ̂  »j>ftT?rr- 
armr #   ̂afK Mt
'PC <11̂ ^ I

*  t arrr |r gr>R ai«T<Tr wtVT 

qf 5R gsTT ̂  wrr ̂ afk ?tpt ̂ 
q' 3ft «ftfT m 3flT ̂RftV̂T 

■̂HRIT ̂ 5Tf «?Y an? %  ^ ^

=̂T?crrf I an«Trt'f̂ 3n?̂ t̂?«»'tTî

«R»> I

5ET̂rST7  SSFR t •■

That for the original resolution, the 
following be substituted:

*'This House is of opinion that 
a Committee consisting of twenty- 
one members of the House of the 
People, to be nominated  by the 
Speaker  be  constituted  during 
this session of the House to consi
der the necessity, desirability and 
feasibility of appointing an Investi
gation Commission to investigate 
into the wealth, fortune or property 
whether held in his own name or 
of any member or  members of 
his family, jointly or severally, of 
any person who,—

Investigation into  1^
wealth and property
of Government officers

(a) holds  an  office 
Constitution; or

under the

(b) is a responsible officer of the 
Government  of  India or of 
any State  in India; and in 
particular  is  authorised  to 
place contracts, issue licences, 
collect revenue  oi taxes or 
control  the  procurement, 
storage,  distribution,  move
ment or sale  of any commo
dity; "

aftr f »T % ?sqi5T •TT—

“and is about to relinquish his 
post or office or retire from Gov
ernment §ervice.”

4' If? anr?[cff  n̂rcrr

“with a view to finding whether 
the person concerned is owing pr 
holding or getting  any property 
which, in the opinion of the Com
mission, is substantially in excess 
of what could be accumulated by 
an honest and upright officer.”

aftr  t̂t t—

“The Committee  so  appointed 
shall submit  its  report  to the 
House of the People by the first 
week of the next session of the 
House of the People.”

f ftr 9*Trt T̂RFT *f̂  % arf̂T
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Jpf 5RT]

5 aftr   ̂ fir

|??T fefl 4 W5RI 

^R# 3T«iJrr V? #5ftftr?r ff̂fitîr ^ 

f ark arr?rT wr ?  ift 

VT̂T ®n% *̂(iX *TtM‘4f*i 'rf<W J*̂<T

fti? 3ft I  Jft }|t f  Tt #<55

 ̂T?'*r »->T 4 ?f*fT m f‘ fv il\

iifi «5ft«5T ̂  *IFiVT *r fv<ft STK 

atrrr̂ ^  I

Sh>l Gidwanl: I want this informa
tion, Sir. As a Member of the Con
gress Party has given a suggestion, is 
that acceptable to the Government?

JnventigatUm into
waith and property
of Government officere

UOA

wrii5> (Anti corrup

tion Drive Committee )m farr

r̂fi

?fWlf ̂  f-.  V  sFISr î,

r̂ff a ̂   3FT< t  t̂-»r . 

>fr  3iTn̂Pfr?jcdNr< fT<T vrr̂ 

aroaTf ̂   fvvr srra i s;??r ̂

3ft< f» ?r ^ ^

 ̂ 3rt<-̂ %  x̂cfr jj afr< 

n̂pr g' ft>  n̂r ftî

Vi   ̂ TRf *Ti:̂ I iRT, 5̂?T*fT

aftffr ̂  ̂ HTRT Sfr<ci-r f I

9fr. Cliairmaa: This is not the pro
per way of putting a question.  It 
is not for the hon.  Minister to say 
anything. The House is seized of it: 
it may accept it or reject it.

5srr%vr):  ̂aiw «i-?f

n̂iTiira’i ̂ a ft w    ̂I ̂ siiT-

?̂T?5?)’«ifrcrv»B̂r im arwr

f 3rtr f  % anvr ̂ ^ fw

# ̂  PresT jarr t.  q?t ?ft

(Corruption) afiT 

^  t ̂'*< ̂  ^  »rt 11 

«r<ni  loeemr %

Vf ^ arnrw

«5T#  11  arnr anr 4

*ryr <JT   ̂ Tnrr g ?ft 

 ̂?r»TnT%  Tt w %

 ̂ arr̂

1̂ T> W-J  I SFilTf ̂

 ̂ ̂ ftrerr spr t ^

WNI'< spt’ -diF̂ % M

Dr. Jaisoorya  (Medak); Sir,  the 
whole problem has to be  looked at 
from a different angle and that is the 
psychological effect that  corruption 
has upon, men who are in power. The 
crime may be very small  but  the 
effects are sometimes out of aU pro
portion to the crime;  because  it is 
expected that an  official,  however 
small he may be, he may be a mere 
screw in that mighty  machine  of 
State, is aware of the enormous  res
ponsibilities he carries with his post. 
On the average, we do not  expect 
business-men to be very honest.  If 
we find an honest business-man  we 
are surprised but it is the  reverse 
with offlcials.  We expect an official, 
however small he be, because he re
presents a supreme authority—a • res
ponsibility that the State has  taken 
upon itself—to be honest.  This  is 
where the crisis in the confidence of 
the people in the integrity of a Gov
ernment begins to grow, and that is 
fataL 1 regretfully have to tell you 
that the people do not want to know 
whether your Government is very in
telligent  They only want  a  good 
Government, an honest  Government. 
The common man, the :nan in the 
village is not in diretrt touch with the 
topmost man who may be a Minister. 
He looks upon the officer, who is near
est to him, as the representative of 
the Minister;  so that if this  man 
happens to be  dishonest  and  he 
appeals to the higher authorities and 
those higher authorities  sleep  six 
months over it—as is the general rule 
—before a reply is given, the com
mon man begins to feel that the Minis
ter is in league with  this  nearest
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official and therefore the Minister also 
is not very much  better.  On  the 
whole, he feels that this Government 
is not dependable.  This is the psy
chological point. It is not a point of 
law; it is not a question of applying 
the I.P.C. or  the Cr. P. C.  These 
things are not there. It is a question 
of applying  psychological  rules  to 
stiffen up things and  prevent  the 
crisis of confidence in  the  Govern
ment.  This is how I look at it, whe
ther it is this Government  or  any 
other Government

Now, the question has been asked: 
what about the reputation  and ,the 
sensitiveness of the official, if he is to 
be made to feel that he is a Criminal 
from the beginning?  In America, 
Stevenson and Eisenhower had to de
clare their holdings and income.  In 
Germany, it is obligatory on  every
body to declare his holdings. There 
is no question of officials or mer
chants. (An Hon, Member:  In the
Nazi regime?)  No, before that. It is 
good that everybody should  declare 
his holdings, because without invisible 
means of income you cannot expect 
these officials to maintain these high 
standards of living. It is not an easy 
matter. Please excuse me if I tell you 
that the declaration of one’s holdings 
does not mean an3rthing at all. You 
may declare the immovable property. 
You may declare your holdings  in 
stocks and shares. But the wealth in 
the form of gold nobody can find out. 
Today people are not accepting money, 
at any rate, not the notes issued by the 
Government of India. They are askinig 
for pa3nnent in gold blocks and these 
blocks are not entered in the registers. 
They are converted into jewels  and 
those jewels are re-converted into  a 
different type of jewels. I know of a 
case in Hyderabad, but since it con
cerns a State, I would ignore it. My 
point Is that the legal procedure  is 
cumbrous and there are many loop
holes. I believe yesterday there was a 
question asked regardinĝ an  officer 
against whom proceedings were insti
tuted in 1943. It went on till 1949 and 
in spite of the fact that no conclusive 
findings have been arrived at  either 
for or against him, he has been made 
a Deputy Director. (Dr. Ram Subhag 
Singh:  No, Acting Director.) In this
morning’s case the matter is atill sub 
judice and yet they have told this man, 
“The case is not very serious against 
you. You may be  re-employed  in 
Madras.” In the good old days, when’ 
they found that  a man  had mis
appropriated money  or  disgraced 
himself in one Department*—I am talk-
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ing pf  Hyderabad-̂ hey  transferred, 
him on promotion to another Depart
ment. The matter was settled. People 
protest against this kind of thing.  1 
know of station masters of  wayside 
stations who have built three houses 
by suppWng wagons. Once I  was 
coming from Madras side. Near about 
Badrachalam, a Collector  who  had 
been appointed just then came and 
joined me in the compartment in the 
night.  His little girl of about eleven 
years was loaded  with jewels. The 
luggage was only a tin box. But his 
wife was loaded with  jewels.  His 
widowed sister was loaded with jewels.
I had never known till then  Hindu 
widows wearing so many jewels. This 
man did not have a proîr suit  on 
when he first joined service. So many 
people have resigned service and got 
themselves reverted to their provinces, 
because they made plenty of money. 
We should take immediate action. I 
tell you that it is more profitable and 
more economical for the Government, 
if  5iisnprt a hmh 'iflRppr.  retire
him on full pension. That way you 
save money, because these  leakages 
and seepages will stop. You are not 
harming him. You are preventing him 
from harming other people. But you 
say, “No, we cannot take drastic ac
tion, because there will be frightened 
birds. We must give them a sense of 
confidence. Then only they will work 
better”. We are soft-hearted people. 
But I say no. These officers, whether 
they are Ministers or chaprasiŝ must 
be aware of their  responsibility.  If 
anyone  proves  unsatisfactory,  we 
should not wait until a Governorship 
falls vacant to kick him upstairs. Tliat 
is all, Sir.

Shri Velayudhan: I was patiently
hearing the speeches in support of this 
resolution, although I had my  own 
views on this subject. For a v/hile, I 
was thinking what will be the fate of 
the officers or the Government adminis
tration if this resolution were to be 
passed by the House. I was also for 
some years an officer in the Gevem- 
ment of India and I think I would be 
ungrateful to that institution if I did 
not say something about this resolu
tion.  If the speeches here are taken 
as true, then it is clear that we have 
taken it for granted that the whole 
administration and the whole official
dom is corrupt and  there is not « 
single officer who is innocent, honest 
or just.  That, I sumbit, . is not a 
correct appraisal of the facts. There are 
honest officers in the Government of 
India.  There are honest men in the 
lower cadre also. When  we  make
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[Shri Velayudhan] ^

thê allesgations tad IlinK mud at 
these people, are we thinking  of 
our own  selves too and do  we 
look at the community in which 
we live?  I would request my hon. 
friend, the Mover of the resolution and 
others who have supported it to see 
what is the condition of India today 
and find out whether this corruption 
is not the result ot so many serious 
maladjustments in the society.  That 
is the prime thing we have to consider. 
If a Trade Union is started by a friend 
of ours, he at once takes a small staff 
and a Secretary and he brings in his 
own community men, his own relatives 
or men connected with him.  If  a 
party man becomes President of  a 
District Board all the Committees in 
that Board are filled by his own men. 
Take for example the Education Com
mittee, take for example the Text Book 
Committee. All the posts will be given 
either to his party men, or  to  the 
people of his community cr to  the 
people of his caste. Why is there this 
partiality, this nepotism, this favour
itism? We are only talking In terms 
of money.  What about communal 
favouritism, what about caste favour
itism, what  about personal  favour
itism, what about party favouritism 
and so many ways in which it exhi
bits itself? If a Caste Hindu becomes 
a Minister or Deputy Minister he im
mediately appoints a relative of his as 
his Private Secretary.

Take for instance  my  State  of 
Travancore-Cochin. There . are  now 
no people in that State: there are only 
communities!  There are only Nairs, 
Menons, the Scheduled Castes and the 
like. If a Christian becomes a Minis
ter, he immediately appoints a Chris
tian as his Private  l̂retary.  You 
will never find a single instance of a 
non-Christian  working  as Private 
Secretary to a Christian Minister.  If 
a Nair becomes a Minister immediate
ly he takes another Nalr as his Private 
l̂retary. If a Scheduled Caste man 
becomes a Minister or Deputy Minister, 
the Private Secretary’s post goes ins
tantaneously to a Scheduled Caste. 
This is the position. So, the malady 
lies somewhere else and the panacea is 
to build up a national character. It is 
not a party question. Unfortunately— 
it is an opinion not merely expressed 
here, but expressed throughout the 
country,—̂we have not built up a na
tional character. I do not blame any
body for it. After all we were living 
under foreign domination for centufies. 
I have often heard people  say that 
during British days there was not so
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niuch corruption. That is not the cor
rect position. There was corruption in 
those days too. There was huge cor
ruption at that time. (Interruption). 
My friend Mr. Rajabhoj knows it very 
well. I say there was huge corruption. 
But nobody used to speak about it; no
body used to give publicity to it. But 
it was there all the time. Now that 
we have got a National Government, 
now that our own people are in charge 
of the administration of the country, 
people are becoming cbnscious of it. It 
is not the creation of anyone of i s, or 
anybody from this side or that side. 
.What we have to do is to awake nation
al opinion, and reorganise and reorient 
society.

I ask  a  straight  question:  how
many political leaders have not taken 
bribes from candidates during  these 
elections? I do not refer to any parti
cular party.  But these things  have 
happened.  Has anybody thought  of 
it?

Pandit IL CJSharma (Meerut Distt. 
—South): Pandit Algu Rai Shastri has 
not done.

Shri Velayudhan: He is not a party 
leader.

So, what we have to do is to build 
up a strong national character.  It is 
no use accusing one another,  either 
personally or collectively.  Sometime 
back the Prime Minister was speaking 
about these things at a private party 
meet̂g.  I know of a party leader 
whose I.C.S. brother-in-law  he  was 
recommending for a promotion, while 
at the same time he was accusing the 
Congress President and the Congress 
Ministers.

The resolution as such is casting a 
jeflection on all the officers of Govern
ment. There are thousands of public 
servants who, are working hard  for 
building up the country. Their work 
we are not appreciating.  I know  it 
because I was an officer of  Govern
ment myself. I do not for a moment 
mean to say that every public servant 
Is honest or  Innocent.  There  are 
black-sheep In  every  society.  But 
that Is a part of the social malady. 
My hon. friend Sardar Hukam Singh, 
who  has sponsored  this  resolution 
is not aware of the consequences of 
our passing such a resolution.

Sardar Hukam SlBgh:  Are you a
spokesman of the Government?
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' Sbri Velayudhan: I am a spokesman 
of myself and such  other  honest 
people.  I am a spokesman of honest 
causes in this House.
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Sardsur Hukam Singh:
mobile condition?

Still  in  a

Shri Velayudhan:
also mobile.

I think you are

In the end I wish to say  that a 
resolution like this is not  likely to 
serve the purpose we have  in view. 
The only solution is to build up  a 
strong national character.

Mr. Chairman: Mr. Suriya Prashad.

Shri P. N. RaJabhoJ (Sholapur— 
Reserved—Sch. Castes): Pleace give me 
five minutes.

Mr. Chairman; I am sorry 1 cannot 
accommodate every Member.  I  am 
trying to do my  best.  This  hon. 
Member has not spoken at all in the 
House.

STOW

’snfirirt) : 

am ’T  ̂ ^

3TW?:  ^ I

WKsraK %  #■  n̂rnr

# 3TT̂ ^ afk

ispssRn % 5niR

% ?rnR i f® aiftwf 

9̂5rnrr %

 ̂̂ nr i

5® gTPmf ̂ ^

%  ^  ŵmrr ̂ nn i

# iTf ?ft  *IRiTr  ftf ̂  WSST-

5nRT<T   ̂’nfeJTT  5TRR

f̂RTT t ^

arrr % ̂r*r̂ xsrar 5 i ?nr %  jsttct

*15   ̂̂  ̂ %

«ft 3TRfr t I If? STRT  PIT̂ ?r>R 

lift t »  ̂    ̂  t

ark arftwrft<rf ̂   fw ̂trtt 11

eft  % qfrft 3ft ̂  f *r?  t % 

*Fr,  ̂ 5ft»ff w, 3ft

^  ̂ t 

srnr I  ̂ 5ft»r ̂  ar«?w#  aft ftp 

fxsicT %  TT >̂nT  t,

5Tl(f  eft  ̂ # f*RT gTf

yvilMK T?  t I ^

#?JTT i f% Tpfiff # aftr  ^

r̂ ^FT #  ̂   ̂3rf*n?rtt  ̂ f 

3ft frwa' % n:  f 1  T̂rt

cTT?  Ttzf̂ ̂  *n! ̂ 9Rir f ̂’rft 

cTCf ^ arfwft fr^ ̂  qr vnr

11 Iff TRT11  ^ *rH*rr

<T̂ I  t̂̂ff ̂   ’Tf*n' aiH

t at wm ij fr  ^ JT?

WH ̂   ftfr ir*n̂ ̂

 ̂ t I WVHK  ̂  ̂

11 *T5 ‘w rtt: ̂   arf̂vrft

sTf %  arftrsprft cRt  fan

I I  (Revenue) ̂

 ̂ ^ 3TR*ft %

gft ft? ̂  »Tnft ̂  i ^  . 

fw  ̂ t' in?*TPftff wnrt I ̂  
 ̂̂   ^ t 

?̂?rr I ft> ̂   nr ̂  ̂

3Tŵ gft  arrr % #cT ̂  'n’ft ̂  1 

irr ?ft f̂ nr «r? wrr ̂ 3RT«rT  w 

iiH ̂  î̂»rr afrc ̂  ̂ Pr wrr irr 

iR!̂  ̂ ?̂nnn 1  ara; arrr

#  snf# I *n:,

 ̂   ̂  ̂l*Tr ̂  'n:  *if

 ̂ # 3TRft 11 ̂   ^

arrr ̂  ̂r?t̂ M?Fft Tf?ft 13'<ft ar? 

5fŵT  ̂  «T̂ ̂  amr

«pl r̂?t?rtt  ̂ 'Tffft t I 

t im  >nT?r ti j|̂  ̂ «nwr  ̂

aftr r̂-N?
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[«ft  ̂ to w] i

(Constituency) It artvf j i ann: t 
 ̂ afFi %   ̂5ft arrr

H5f ̂   t  ipr ̂

TFsnaff aftr   ̂ i I

ainn̂ ̂   ̂̂ anî mt
;]|7  <n?r̂ (Power)

w anf ?nr ̂  ̂ 3ft  |
ir? ̂ ̂  t ̂ Tnrraff 3ft<: 3T»r- 

f̂t ̂ t < ̂  vr «FWT
(Corraption) f»n̂ ̂  t

TTsnaff aflT anr̂ ̂ ̂ t • 

nf   ̂t • ̂  *Rft5r̂ ^

 ̂    ̂ t «Tf  ^ t| 5 I ^

vt  % ?»im ̂  5î  I
^  V'l̂TT t • 5̂ '̂’T̂TT

«CT ift 4ftw gmr «FT5n t 
 ̂̂ I ̂ M ̂

 ̂  ̂1% ÎV iftr  f̂tO TT?TT 5i

•rt̂ IWK <!M*(i  v<?n  ̂ afiT

 ̂    ̂  ̂ % <?V IFiK ̂«raT 5f̂

 ̂̂ TT qniPRT'TT ̂  inr t ̂

*nsrr t i  ?w % wft 
î?r *nr t Pp  «iir 4finr înr

TT5TT t •   ̂TT W!Vn

 ̂ ?nnnr iprsH % Wlw viFiT 

fr *Tf anTTT  %■ arer  7?ir,,
aft? f*nTT ift  %■  *T9
?î  fv ̂  aPT̂ an#   ̂
wit, 8r# T̂f % ̂   PiRiRf 

f*W aftr ̂  ̂ ?TRFW I  ^
 ̂VT 9̂ 5lWt ?TV ftps aftx
ft» vft % aifiîiO  *Ti5ft aprfer 

frŝ  % ^  «pnr  ̂  t j»t ̂  ̂  

f I ̂  ‘P̂'r  an?*ft

?ft ?*T ̂  «n: ifrft 5> arr# I ̂rr«r 

3̂R?rr̂ift̂nwi#
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*TTT ̂ I  WTf TT f*T # aiqsft W»n̂ 

^’T t THT ftPTT  IRTR %
vjtiHK vt 57T ̂   jnw*r *R I

f%

( Leaflets ) »<mrt ark  ̂# 

v[̂  T?: % ftWsT ̂  »rrT t I 

V? wniR ^ 5>  t I ?r> 4 

g ft? ?RT *f? t

f«P arrw f«n̂ iRfhrft €tv sr̂ t>

^ stv ̂r vnr *T̂ ̂   5> ̂  ̂

’Tĝ  ̂str ̂TTSTT t I ?*r  ^
 ̂ f«TT̂ aift̂ gqf, aftr ̂ %
iiR f»T 3ft 3nm % 5j»nT̂ t ̂  3nT?rT 

 ̂vtfw  I

(fw«?r  5̂ri5T 

 ̂r 55T [̂ V f̂t̂ ) : sr̂rra 

?n̂, 4 3TPT ̂ «Tf̂ *(VK< g ft> an*r ̂ 
V? *ft̂ ft*rr fr 4’ vfJT «n:  I

5̂ f%?  ̂̂ SR̂TR T̂t ̂
m̂inft|iif?9|?rî whr TT aftr̂rro' 
TOT 13ftr ̂   JT?̂

 ̂I 9rfip*T  ftra f̂*TT  arr t̂t 
t Pf  !R?n̂ f̂?r # tot *rar t

^  !nr  ̂ *r?Ĵ  t • 

f̂tw qr ̂  sR̂ «T̂ T*#  11
’̂'?ft T̂TOT
11 ̂  arift ̂ an#  fT»r 1%? 
Tt̂ T̂*ft5ft#'̂ft̂ «̂ftfir apR 

 ̂  ̂̂  ?miRrrm

% ?rnT# wr̂, ̂ftr?r spt̂, aft̂ 
% Pt«% aftr Iff  f5p  w 3ft 

T̂f̂ anf t', ̂iT ̂ ar5J«T ¥T5Tr t i 
f̂*R *nr »r TT %  sRmw ̂
qft »TT 5»T TT % ̂  ftwf I JI? ̂  ̂ 

% ̂  «inlt «pft 5m 5t?ft t  ̂’tt̂
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WT F̂T t < ^

3ftr  ̂ *rr̂  nv?ft

ijr ̂ TT$ f>ft t,  ̂̂

TT  >5?>Pn?7   ̂ t I #

 ̂ffT V? ̂  WT t •

%ftsT If? ?nr  % arre aw

Pp 9*n̂ , ftPT % ?rrâ

9*T V? ?R arVFT TT  t, Cf̂ WcV̂'t

STR̂fi’ ̂ I f̂f*F5T f̂RT̂ WcĤrfli
t ̂  % ssrnr# ii?  arRft f •

5ft  q?  t

'T̂ t ^   ff»T̂ #

3>R,  3Tra 5fr f»nTT v?

«nr «rr Of ̂   ?trt «̂ *r

ark ̂  ift  ^ =̂5t ̂r̂fcT % 
( Corruption ) firmt 

>3Rf ̂  ̂  Ĥ*r̂ ̂  I V?

«Blf <TT I î*r ?f»T I*-? ’(ft t   ̂*f? ’ft

 ̂  T  ̂5 ft: +"<'5H  3T3ft? =sfVw I I

ftw ftwr  ̂   ̂  ̂ ?

7% w:t t.

TT f, +<'Jii»r  N̂ft ̂  ̂iRTT ̂ I 

8RT #5W (Nation) ̂ ̂rk̂y vW:t 

(Moral Corruption) 5> *nTT f. 

iftrf̂ (Morality) *r̂ Tf *it
5 5Tt ̂  3rni‘ ̂ 'T̂ 51?

 ̂5T>  ^  ^ t < ̂
*fr ̂    ̂ 5l?rT 1

'Sf̂T t I «(r?T5R

Ir Pm# ̂    ̂  t <

morally corrupt ̂  M ?f?

V5»rr ftf , ̂fT'T   ̂fevti

If? fw, ̂  ftrtfr, If? ̂   f I
?ft 15ft arrift ’T̂Nfs % ̂<ft,' ft? w? 

f̂r nwî ̂  ^̂fiT % ̂  I ?inft 

in̂nrr 5ft ̂r̂rrf ̂  5Rq; t > ̂ ̂

investigiiioH into  1̂16
wealth and property 
of Government officers

jr?5rra ̂  >ft ̂rf̂r ̂ft sfir %  ^

aftr ̂  »»i[ <̂ft .8PT<ft r̂r̂ T %

*f? snF5Tw ft!̂ >ft ftw  arwr

 ̂ #«Pf5TKcft %  ̂I

?*r # arrsr ift  | ̂  apTT

?t  ? apT̂ft !f¥̂1f  5ft fT ̂

€w SR I ̂ ftw arrsr  5ft ̂  itt

 ̂farr «TT I ̂  ̂   JI55T amn 

*TT ?*n̂ r̂nr#, ftw ^

fw't ff *T̂ t ' ̂   t I 5ft ̂

5frnp |5TT ^ «̂pr  arWT 5ft

*1̂  ft*IT >I*IT  ?*T ̂  'RIT

»Tî ? I  ̂anrFRTT 5̂TSÎ

’if I |t, JT?   ̂fl̂RTT «n ^̂TT ft[?

fWtrtt ( Military ) % ̂  »Tr 

ft:̂ (Defence ) ̂ irnr% ̂ 

ft# 15ft ̂  3n5rr |  “f?  *trt
 ̂̂t  arra ̂ " 5ft If?
 ̂̂erktt «rr fti ̂  3rr5rr ft!

‘‘%Z T5T ̂  ?5T \rilki an«R i\  ̂ ’*

II? ̂1*151 # arr ?fSF5n' <?t i %ft»̂

 ̂ ftp IT?  5T̂ ̂  I  IT? 

t̂5ft f 5ft ?>T ̂ ^ f̂t̂ff ̂  
 ̂̂PT̂TT ?t5rt ? I

ff»r aw# ’TT5<ff % 
afk̂f%>ft̂ > >̂517̂)1,31̂: 
 ̂ ^   ̂irf?5fiii i5n%

I ̂  ftf annc

ft̂5(ft •TRrfq' ’irtŵFT 
aTRIT ? 5ft ̂  W ̂  f ftr ̂  ^
?ITr̂’TlRrt' I t ft> *1?^

aftr  ft55 % ̂  "̂“t̂  aftt

5? Ttftrer ̂  ft? ̂  TTT̂R ?e ̂  I 

%ftf»T   ̂ **KW

(Moral courage) ift in:5r ̂  f i 
^ Tî2 ̂3rrar̂ âr?|̂ HTf 

w  TT ?iwr I  *rTT

»rgr55W  4% ̂ +<̂f-( % JT̂f t •
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ŝniT #|ff]

5?!̂ ift 5Tifr  wr

R̂% ?ft *R  ̂  ̂  ̂̂   «R

5k VTsn t  Sf̂lf Hffi fPT ?ft 

% »TTfti7 ( Permit ) aft 

 ̂wWl Vt| "9̂ ̂  ̂  ^

W t I ̂  Wl% 1̂ ̂  TT

»iw?r  PRT 3rr T?T t •

TTV Hf f Pp ^  *tîc ’PTSTT 

»T̂ r 3rnr,̂ ^ Tt̂r  ̂irr 

^ ̂  % «F#t ̂  ftiŵ  I

aftr ̂ ?ft  »ir|j»ft ft? iw ̂T*? w»ft ̂  

ft ̂Rssrr ̂ 3R aw ̂  arrehnff ̂ 

aft w? arRift arrr  firw  ^

535T̂;ft3rrTar?%W5i ?nftaiTwr 

k̂-JTHT- ̂  t   ̂̂t’TT

^   t I

l̂?T 5*iKT n̂ni t?t f wfPp

aiiT# »j[# 3iif«?: # iftrr ficiir % A 

«rlw i%ftsr*f'  f ft» f*ri<l

isn:̂ w JPTTIR  ̂ ^ vfffe

?*T ̂   Ji9 ̂ T ̂ ^ atî I

ft> jPT #?5'?rrtt

?R ̂  f[T  T̂ ̂  11 q»flfftr

9IT # srfiWT ̂  t t •

<5# «ft ̂    ̂5^

3iw 9*n̂ ftRi«B I vs f> -̂ 

(politically) ir̂< ftr̂.7>R 
ftfSpT ysht̂ wtW sw  r̂ra  i 

4 ?ft ̂  %■ T!Ŝ ̂ ft» *nr< f*T 

’T*  TR̂rr

tpf WK wft 1̂ arrq, aftr ?ir % j9
 ̂ ̂ I ^  *P9  ^

 ̂ftf vt ̂

Investigation into
wealth and property
of Government officers

1418

^   : arRT̂T

97VIT 5«inT   ̂ vr 3ft $R?rnF t, 

^   ̂  vr ?r<T̂ ?ft 15T̂

Hverr, Ppf̂  ̂ % «ft# 3ft r̂wrr |. 

 ̂ iTwr vr arrer jtr: ?r̂ # 

WT ̂ ftnrr 11 ̂  % <ft® >n?r̂r 

*1? t  ̂  ̂  r̂nnftnr aft̂ ^ 

*TfirT TT̂rr T̂*nrar g ft?

w  jR̂nat ̂  ’fl'# *f5  t ̂  5*rncr 

ffnrifar̂?  aft̂  ̂ aftr  Tnr̂ftfiw 

aftw #w  ̂I

flTTTT VPT f  I

:̂ %3rRrfTTrr 

aftr  WRT »T̂ f aftr  vnFTT %

 ̂  ̂ r̂wrrftcT  ^ vtf

R̂W  ^ ̂  aft  TR ?r

 ̂I

WRT.*I5 t ft> 9*T 3TT̂ »̂f|̂" 

# ̂5TT*r «Fr fPTf  I aftr TO ̂ 

^ ̂  arreift ̂ *rr «rfr, ?r ipp ̂  

*ff f̂TT *Tf?rr t ftf ??rt 

«wf jarr t  • 3w twR r̂(t «ift  irnr

^ arnr ̂  ft# ar? r̂? aiKJft ir»ft

 ̂ vft  t I ̂  aft *F̂ I' 

^ JTRT aiH ft» it¥ ̂ |[t»ft,

TO % M  ĴTT# ̂  wr an̂ yfff 

 ̂  ̂?ft n? TOirar g ftf JTf aft «Rf 

<t t?T Jt«n̂  I, !WT t. *Rf SWT 

?R» ̂  ̂ 1  ̂f»I*f̂

f*r # It ̂  arnnft »ift #s t‘ ̂  ̂  

?ft  ftf  s»T*î #t̂*r ̂  *naRfl 

TO # fifer ̂  11 fti*5 «r?

9>nl (Deolaxation Fonki) f<T ̂ 
'T¥?rr ̂ aft̂ 'RT •PT  fhrr 

if ̂  irftwi ^ ?»nft  itft wl»ni9̂ VTSt| i ?ft?̂ r̂

^ I aftr ̂RHT v<*ir<T «Fr f[t>iT aftr  • 3̂rpTftT̂ m?r̂ftintH|lf?f̂i

ftl%»TT 3̂?RT f»nn ^  I war  ar|t  «r?: ft?
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^  H»Trjnrî w fr|i

aftr «T  ĵirrwF̂ 

vtf ̂fT  g, v? wwKt
t ft? aft ?5t>r   ̂«r<T tt#

«r%  -̂T ̂rr  ĉTT 3i5?r

3rk ^ ̂

TC  t rft ̂ % 5T>5T »Tft̂ %

3T%̂ ( Assets ) aftr 
tfeftir (Liabilities)  ̂i?«P 
ar̂J 3TT̂ rna> ̂r  TT 5 ?ft

>TT̂  I 5̂ ̂ ̂
H|1f f«F f*n̂ 3ft v*îTTt f,
5PT ̂ *P»T  3Tr# % ̂  ?ft ^

3Tf ̂np̂rr ? fr   ̂ îre’T 
*FT 5ft >TTT snvr  Mt  5TW-
?TT *»T Ir f?PTFtT I f«P55   ̂ ?i'̂?

Pp fsRT̂ f%l%CT<t 
an$,  f̂»ini  VI f̂ r
If? 30̂  TWfTflf >?>7 *VPT¥
fsrr,  ̂ THiit ftrarc# ^
5!T'̂  ̂an?,  ark  «FT m sfipri 

ft̂rr 5 I

JJg ̂  W t ft* ̂('TTC'T It ̂THi'vIJ 

f?»rf?r sPT 3rre»ft 3rt # ̂  stivtr 

®t?3T t I ^
(Estate Duty Bill) ?râr (House) 

i|r ?rm arr# t  t ®r̂< w ̂ fjf 

wtnf *J>t 5nv?re vr ̂rât̂rr artr 
?5>TRi  ̂'tI’tt 1 *n:̂ %  ?s»r % 

fl̂rni *1!?̂  ̂  ̂5Tt*flr % «n̂ ^
55»T srrif ft? 3ft ?RWft ̂PHT vt “̂R 
%  ftrfJi-̂iT f, ?ft f̂r # 3rn% ̂ 

apfr JTRT t ? 3?̂ ’T ?ft   ̂̂ 
?>TT I

in*nfhi ww : ̂  ?ft nvnro 
% ftff f??rra  ̂ 5>iT I

InvcBtigation Into  U20 
voealth and property 
of Government offleert

<ifto »w*n Tw ww :̂ 3ft gt, snm̂r 

% ftfr 3ft   ̂ I ̂   ft ̂

,̂?ft ainirft <̂ft I

spfefrrt Z4f t ft? ?« n aft 

f̂ 5ft  Tî t ^

j|7 f̂  *ftf ̂  ftiWf I ̂  5»ft 

5«|»Rr «ft I ̂  # ?Tn̂  ̂̂ aflT 

5̂5t*ff  ̂ afk ®trwvr

ftniT, SPHT  f?  ̂It fT|f I frr%«̂  

apT̂ ?T«r ?t efpft ̂  ̂  ft?

^ arr;ft V » !W%5̂

 ̂srraw ^ I i f̂t̂  ̂3it̂

5  ̂ V? WRT,  arreff  3T(w 

5T|t Tf *TVr t, V? »|3nT ̂  ̂

I I fpr ?RiT̂ I ft? ar? arrest ̂?t ? 

ftRT ̂   3p*̂t f, f3RT ̂'ars9T

TimT f*T5!ciT ̂ I ?»nfr aiMf % *ff ̂??r 

aft5T?y ̂  *1̂ ̂ ft?  *1̂ *4̂  VT

garwc fii^ t

TT JHTR ?nw I JT9 rft t ?r̂ I fT 5ft 

?f?rf % 5ft>fr t I vf fjrr% ?rra# ̂

^ *r̂ t I ̂*f ® i? ‘f"<
'R’T % I ipnk  sffft ̂  ?R? 

msft̂ # I v?r sTf?r  % 5ft*r ̂sr R̂flf 

*f?r̂ ?r%7:  ^f, %f̂ n îfiftaft # 

<fX3PTRm % 3WV I fW  % 

'#t*nr *PT ij’f? **r «rr I  ̂ ij’F 

«fft̂ <Tafk  % srr̂  i

m̂  ̂arrJT  % afl̂  qrr w«ir 

TgT t < f*T ̂’naff % «̂T # 

t» !F 3TRnw ̂*vr  % f̂  

■<? *R t I rr3r<ftftv

>̂*w w Ki'<r sswt-

5»? ?rr »wr 11 t

3ft ̂ CfflO

?r*m ft? f>r f®

WFfr” (Make tdio hay while the
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['VfiRT  TWT  ]

Bun ahinee) % 'WTtI

Pp ̂   ^   ̂̂ 9 >pin

^ w, ̂   M jyr afr#

5ww!%f̂ I »nr   ̂TT w? ST

aiwf I ^ J»9 ̂  fv

fir  ̂faW5TT fw t «

»nr   ̂  ftr ?»r WtT %»TT # 

irr  f I

?*n̂  ^ # 4' aftr wtyr̂foff

vt 5T̂ 'STHcTr f̂tRT t arn̂ f f«5

3JTO ijfiwr "̂WniA,  ̂w? w? jftwr 

5W Tiftrw 5151  ^ % an̂

«(MHI 414W W*T PfVT I ^ Â'»T >TT 

IW   ̂3ftr  ’ITT  ̂^  ̂

yfhnr r*i«<ii ’tt  'K

*nr ̂RTW   ̂I  5R9 ’I' <̂ Mdl 

ft? wflv «T«T Hnrrarw «ift 

arn» ̂  ^

an# aftr *ftni, «rfw ant I 4 ar  ̂

ftr̂ % ?rnr# art 5RFq 

«TT*lf̂  ̂ anVH’ wWt 

aftT !3w  ̂ftrwrr 3î«pr «ifr h

?ft 5® THT  t I

 ̂  % r̂wiT ^  ̂ 5T  ?rdw

^   PwrWTT  I

% 9P9X 4 arftnu «r wr 

*|ijpTT Pp ̂ nft   ̂  ̂  PHlHWi 

m f5r?H vr v ftfrft

T? *n:, ffcvr̂t̂ftT̂’TTvnr 

*m’rr*»T  ftPT «T̂f«iTT9H?rf»T̂ 

flRIT'T ̂   ̂*1*1 PiWai

?ft̂ qn«n:3ii#qT  f^fcf 

^ ̂ ?r>r  % sîrc 

f# ifff  ̂  (Return) ?rf«w

28 NOVEMBER 1952
Uusages from th« 
Council of States
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«̂TT  ftf  W  31%̂ aft<

wwlfa??tir VT ycT fw*Rn  ̂ 1

5Wflr % m ̂ ĤHRT V̂?TT j I

MESSAGES FROM THE COUNCIL 
or STATES

Mr. Chaimuui: Secretary may now 
read the messages from the  Council 
of States.

Secretary: Sir, I have to report the 
following foi<r  messages  received 
from the Secretary of the Council of 
States:

(1) “In accordance  with  the 
provisions of rule 125 of the Rules 
of Procedure  and  Conduct  of 
Business in the Council of States,
I am directed to inform the House 
of the People that the Council of 
States, at its sitting held on the 
2«th  November,  1952,  agreed 
without any amendment  to  the 
Indian  Coconut  Committee 
(Amendment) BiU, 1952,  which 
was passed by the House of the 
People at its sitting held on the 
5th November, 1952.”

(2) "In accordance  with  the 
provisions of rule 125 of the Rules 
of Procedure  and  Conduct  of 
Business in the Council of States,
I am directed to inform the House 
of the People that the Council of 
States, at its sitting held on the 
26th  November,  1952,  agreed 
wiHiout any amendment  to the 
Indian  Oilseeds  Committee 
(Amendment) BiU, 1952,  which 
was passed by the House of the 
People at Its sitting held on the 
5th November, 1952.”

(3) ‘‘In accordance  with  the 
provisions of rule 125 of the Rules 
of Procedure  and  Conduct  of 
Business in the Council of States,
I am directed to Inform the House 
of the People that the Oouncll of 
States, at its sitting held on the 
27th  November.  1952,  agreed 
without any amendment to  the 
Code of Civil Procedure (Amend
ment) Bill, 1952, which was pass
ed by the House of the People at 
its sitting held on the 5th Novem-
. ber, 1952.” and




